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really sincere about it, would you give us
an assurance today that you will not give
consent to the Bill so that your sincerity
about freedom of the press can be really
judged by your action ?

SHRI P. VENKATASUBBAIAH:
So far as Bills of any Government- are
concerned, the Central Government
is  absolutely impartial and if any
Bill is in conformity with the consti
tutional provisions, it will be duty
considered and sent for assent to the
President. There is no discrimenation
between Tripura and Tamil Nadu.
My honourable friend may not b«
under that illusion. Secondly, about the
constitutionality — or otherwise,

of this Bill it can be challenged in a court

of law. That is what I have already sated.

It is for the courts to decide whether this

Bill is within the framework of the

Constitution.

SHRI G.C. BHATTACHARYA :

“n the one hadnyou say you will change
the Constitution, on the other hand, you
say you go to the court. How are you
saying this ?

MOTION FOR EXTENSION OF
TIME FOR THE PRESENTATION
OF THE REPORT OF THE JOINT

COMMITTEE OF THE HOUSES ON

THE VISVA-BHARTI
(AMENDMENT) BILL- 1978

SHRI  BISHAMBHAR  NATH
PANDE (Utter Pradesh) Sir, I beg to
move—

"That the time appointed for the
presentation of theReport of the Joint
Committee of the Houses on the Visva-
Bharti (amendment) Bill 1978, be
further extended un to the last day of the
Hundred and Twenty-fifth Session of the
Rajya Sabha."

The question was put and the motion
was adopted.

[RAJYA SABHA]
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I. MOTION SEEKING RE-
VOCATION OF PROCLAMATION
OF PRESIDENT ISSUED ON 19TH
MARCH 1982, UNDER ARTICLE

356 OF THE CONSTITU
TION IN RELATION TO
THE STATE OF ASSAM

n. STATUTORY RESOLUTION
SEEKING APPROVAL FOR
CONTINUANCE IN FORCE OF
PROCLAMATION OF PRESIDENT
ISSUED ON 19TH MARCH 1983,
UNDER ARTICLE 356
OF THE CONSTrrunON
IN RELATION TO THE
STATE OF ASSAM

m. STATUTORY RESOLUTION
SEEKING APPROVAL OF
THE ISSUE OF NOTIFI
CATION OF THE GOVERN
MENT OF ASSAM, POLI
TICAL (A) DEPARTMENT,
NO. PLA, 906/82/3, DATED
THE sTH MAY, 1982,
DECLARING CERTAIN
SERVICES TO BE ESSENTIAL
SERVICES WITHIN THE
STATE OF ASSAM

IV. THE BUDGET (ASSAM),
1982-83—GENERAL DIS-
CUSSION

V.THE ASSAM APPROPRIA-
TION (NO. 2) BILL, 1982

SHRI-: SHIVA  CHANDRA
JHA (Bihar): Sir, [ beg to move—

"That this House recommends to the
President that the Proclamation issued
by he President on the 19th March,
1982, Article 356 of the
Constitution, in relation to the State of
Assam, be revoked.'

under
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THE MINISTER OF HOME AFFAIRS
(SHRI R. VENKA-TARAMAN): Sir, I beg
to move the following Resolution:—

"That this House approves the
continuance in force of the Proclamation
issued by the President on the 19th March,
19825 under article 356 of the Constitution,
in relation to the State of Assam, for a

- further period of six months with affect from

the 19th September 1982."

Sir, as the honourable Members are
aware, the President's Rule was promulgated
in the State of Assam with effect from the
19th March 1982 on the recommendation of
the Governor of the State and the State
Assembly was dissolved. The Proclamation
issued by the President under article 356(1)
of the Constitution was approved by the Lok
Sabha on the 27th March 1982 and by the
Rajya Sabha on the 29th March 1982. The
Proclamation is now in force up to
September 18, 19** .on which date the six-
month period stipulated under article 356(4)
of the Constitution will expire. There is no
prospect of elections to the Lesrislative
Assembly of Assam being held before
September 18, 19. The agitation on
foreigners' issue is still continuing and dis-
cussions in the three rounds of combined
meetings of representatives of Government,
Leaders of Opposition in Parliament and
AASU/ AAGSP to find a satisfactory solu-
tion have remained inconslusive. Efforts,
however, are continuing and another round
of combined meeting would be held soon.

Hon'ble Members are aware that I have
been having informal talks with the Leaders
of various groups in Parliament. We have
discussed the subject in the meeting of the
Leaders of Opposition Parties/Groups in
Parliament on 6th August, 1982.

As the Parliament is not likely to be in
session in the month of
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September, it has become necessary
to obtain the approval of both
the Houses of Parliament for ex
tending the term of President's rule
in Assam for a further, period of
six months from 19th September,
1982. The term of the President's
rale so extended will expire on 18th
March, 1983. Necessary action
for completing elections before this
date is proosed to be taken at the
appropriate time.

The Resolution was approved by
'he Lok Sabha on 5th August, 1982.

With this I would request the House
to consider and approve this
Resolution.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
fSHRI NIHAR RAN-JAN LASKAR):
Sir, T beg to move the following
Resolution:—

"That in pursuance of sub-section (2)
of Section 2 of the Essential Services
Maintenance (Assam) Act, 1980 (41 of
1980), as amended by the Essential
Services Maintenance Act, 1981 (40 of
1981), this House approves the issue of
the notification of the Government of
Assam, Political (A) Department No. .
PLA. 906/82/3, dated the 5th May,
1982 declaring the following services
to be essential services within the State
of Assam for the purposes of the
Essential Services Maintenance
(Assam) Act, 1900:—

(i) All services in any under-
taking or establishment owned or
controlled by the State Government
for storage, supply and distribution
of foodgrains and other  essential
commodities.

(i) All sevrices in any undr-
taking or establishment owned or
controlled by the St ate Government
for storage, supply and distirbution
of agri-cultual inputs and
machinery.

[RAJYA SABHA]
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(iii) All services in any under-
taking or establishmennt owned or
controlled by State Government for
publication, production and
distribution for text books.

(iv) All services in any undertaking
or  establishment owned or
controlled by the State Government
for storage, supply and distribution
for seeds for agricultural
operation."

Sir, as the House knows that the All
Assam Students Union and the All
Assam Gana Sangram Pa-rishad who
have been spearheading the Assam
agitation oh the foreigners' issue, had
been giving caUs, from time to time,
for Assam Bandh and non-cooperation
of Government and semi-Government
public corporation employees and
employees of various statutory Boards
and Corporations. These calls, led to
serious disrupsion of public life,
working of public/Government offices
and caused grave hardship to the com-
munity.

The AASU/AAGSP save a
call for 24-hours Assam BANDH
on 6-5-1981. The services con-
nected with storage, supply, dis
tribution of foodgrains and other
essential commodities,  agricul-
tural input and machinery, publication
and production of books for the student
community and seeds for agricultural
operations were not essential services
under the Essenial Services
Maintenance. (Assam) Act, 1980 as on
S5th May, 1982. As these services had
been affected by BANDHS on previous
occasions, it was apprehended by the
State Government that there was every
likelihood of these services being
affected in the context of the call for
Assam BANDH on 6-5-82. The State
Government was of the opinon the
strikes in the aforesaid services would
prejudicially affect maintenance of
supplies and services
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necessary for the life of the community
and would result in infliction of grave
hardship to the community. They,
therefore, declared these services as
essential services within the State of
Assam in exercise of powers under sub-
clause (v) of clause (b) of sub-section (1)
of section 2 of the Essential Services
Mainteance (Assam) Act, 1980 as
~amended by the Essential Services
Mainteanance Act, 1981. The State
Government also issued an order on the
5th May, 1982 prohibiting strikes in the
essential services so notified.

This measure was approved by
the Lok Sabha on 5tn August
1982.

4. With this I commend that the
Resolution approving the issue of the
notification by the Government of
Assam be passed by this House.

4 PM

THE MINISTER OF STATE
IN THE MINISTRY OF
FINANCE (SHRI SAWAI SINGH
SISODIA): Sir,I beg to move:

"That the Bill to authorise payment
and appropriation of certain sums from
and out of the Consolidated Fund of
the State of Assam for the services of
the financial year 1982-83 as passed
by the Lok Sabha be taken into consi-
deration."

This Bill arises out of a sum of Rs.
619.53 crores voted by the Lok Sabha on
the 5th  August, 1982, and Rs. 357.62
crores charged on the Consolidated
Fund of the State of Assam. These
sumsare  required to meet the
expenditure of the Government of
Assam, for the year 1982-83 and
include the sums already authorised in
the Assam Appropriation (Vote-on
Account ( Act, 1982. Full details of
the provisions are available in the
Demands circulated to the Members.

[g AUG. 1982]
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The Questions were proposed

THE VICE-CHAIRMAN
(SHRI R. RAMAKRISHNAN):
Now, the Motion, the Statutory
Resolutions. The Budget and the Assam
Appropriation Bill are open for
discussion. Mr. Sukomal Sen. Your
party has got 16 minutes and there is
one more speaker. Please keep that in
mind.

SHRI SUKOMAL SEN
(West Bengal): Mr. Vice-chairman,
Sir, we are entering into discussion
on a Very serious and delicate topic.
In the present state of affairs, ex-
tention of President's rule in the
State of Assam is inescapable and
inevitable. But I Very much oppose
the Resolution of Mr. Laskavfor dec
laring certain services as essential
extending the scope of Essential
Services (Maintenance) Act because
this is against democracy. It will
put further restrictions on the Go
vernment employees and the people
of Assam. Sir, the problem of
Assam has been ligering on and
we & there is no immediate
prospect for a satisfactory solution of of
this difficult poblem. The fact is that
Assam and severel other parts of the
county have been ignored by the Union
Government economically and
industrially and still they are being
ignored. There are certain genuine
grievances in the minds of the Assamese
people. Their economic and industrial
backwardness have created a sense of
deprivation and nobody can deny it. The
Government  should  have  taken
appropriate action to remedy the saltation
to satisfy the Assame people's claims so
that the sense of deprivation is removed.
But these measures have not been taken.
As a result, the genuine grievances of of
the Assamese people are now sought to
be misdirected by the ' present agitation
and we find that the State has been
engulfed in a serious situation.
Normal,
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functioning of the Government, normal
activity of the people are being seriously
curbed. But there is one thing- I -want to
draw the attetion of the Government and
also of the House that Assam agi-
tationists have put forth certain
demands. They are -working upon the
genuine sentiments of the Assamese
people and they are trying to direct their
strength and energy towards
disintegration of the entire *North-East
region. And 1 find that forces
of'destabilisatioa are working. And some
hands of the imperialist are there who
are working behind the agitation, trying
to misdirect the entire people towards
the  secessionist and  separatist
movement. I do not feel that the people
in Assam in general arc separatist
minded. Just on the contrary, their role
was different. They are part and parcel
of the Indian Union, foght for the Indian
freedom, fought for the integration of
the entire country. But during the recent
days, their entire sentiments have been
worked up and their sentiments are
being channelised in the Wrong
direction. And can we deny, can we
ignore the hands of the imperialists
behind all these things. In the North-East
region, We find that the imperalists are
working. "Not only in the North-East
region, if we look at the Khalistan
movement, we will find that some
people based in Canada or the USA are
doing all mischief in Punjab, they are
rousing the people for the demand of
Khalistan. If we look at the present state
of affairs in Jammu and Kashmir, we
will find imperialsts' hand there also. So,
with the advent of freedom in 1974, if
we feel that we have been free from the
imperialist danger that will be a wrong
thing. We cannot forget what is
happening In the countries around, what
is happening in Pakistan, what is
happening in Bangladesh, what is
happening in Sri Lanka or what is
happening in the Latin

[RAJYASABHA]
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American countries. Everywhere the
imperialists are polling their nose,
imperialist conspiracies are taking
place and thay are working hard, the
net of the imperialist is being widened
and spread throughout the world and
so our country is also not free from all
this imperialist danger, and
particularly the role of the churches is
dangerous in the North-East region.
The churches are also working as of
the imperialist agen-gies. Sir, I will
just quote a circular issued by a
church in Nowgong of Assam. It is the
Catholic Mission of Nowgong,
Assam, which issued this letter to the
Catholic communities. This circular
was reprinted in our Party journal and
I am quoting some lines from this
circular. It says :

"Every year the Mission celebrates
its annual Congregation." Then about
the Congregation, it says : "Today we
want to give you a special advice. The
prime enemy of Catholic church is
communism. That is why Christian
priests are put in jails in those Coun-
tries and are killed". Then the circular
goes on to say : "The Communists
help people at times only to win them
over to their side. No Catholic ever,
even by mistake joins the unions led
by the CPM ortheCPI. Communists
are opposed to religion. They will not
tell the facts to the ignorant masses."

Sir, in this way, the churches entering
into the civic and political life of the
people and they are urging the people to
fight against democracy and
Communism. And not only the
churches, now we find that other
religious organisations like the Viswa
Hindu Parishad are also working in that
region. Recent ly, in the convention that
was held at Silchar, the President of that
con-ention of the Viswa Hindu Pa
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urged in his speech that Muslims
should be ousted from the Indian soil.
It is said, Hindus are  not foreigners,
Hindus who have come from acrcss the
border, they may remain in Assam.
But the Muslims who are*staying  in
Assam, they should be ousted since it
is a Hindu rashtra. So, on the other
side, the Hindu religious
organisations, like the Vishwa Hindu
Parishad, are fanning out the passions
amongst the people and creating a
disturbing situation in the region. And
this is happening not only in  Assam.
We find that in Mizoram and in other
States in the North-Eastern region
these imperialists are working. {Time
Bell rings). And recently, as the
newspaper reports go,  the self-styled
President of the Seven States
Liberation Army was arrested in
Manipur. And what is the
indication ? What is the seven states

liberation army and who is the
president ? How was he arrested in
Manipur ? What was their

programme ? The programme was to
destabilise the  entire  North-Eastern
region There is no denying the fact that
the imperialists are openly WOT king
in that region. On the other hand, the
Government is keeping silent on it.
Are  we to believe that our Defence
Minister or the Home Minister are not
aware of what is happening in that
region? Btit who are the foreign powers
who are working behind it.  Why these
foreign powers are not being named ?
Why are they not being identified? All
these things are important and these are
my points to the Ministers who are
sittinghere.

Now, another point is the detec-t
ion of the foreigners. Who were the
foreigners ? We fully appreciate the
point that on the Indian soil a Pakistani
citizens, or a Bangladeshi citizen or a
Sri Lankan citizen or any other outside
citizen sbuld not have any firm footing.
They might come as visitors and go
back. But what are

[9 AUG. 1982]
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the modalities of deciding who are the
foreigners who are staying in Assam?
We find that in the name of identifying

the foreigners the Assam
administration are  evicting the Indian
citizens, Indian citizens who have

been living there for 20 years to 30
years or even more than that or even
Indian citizens who have genuine
citicenship certificate  of India, they
are being evicted fiem Assam- I will
give some instances: Over 200
families were ruthlessly evicted in
Longai, Badhshahi “nd Roshanabad in
Cachar  district in Assam. Their
houses were burnt, cattle were lifted
end properties, destroyed and the
evictees were left stranded under heavy
monsoon rains. Their paddy crops
were  seized. Most of the victims have
been arrested. At Badshahi and Longai
Re-srve 86 Hindus, 112 Muslims and 26
Tribal families were evicted. At
Roshanabad 91  Muslim families
were evicted. In this way many
pwople have been arested and some of
them have been sent out of the borders of
Assam to Bangladesh by the Assam
police. One Shamboo Nath  Saha
he wasa citizenof India, living
at  Barpeta. On the 28th of May
he was arrested by the Inspector of
Police Barpeta and sent out of the
borders of Assam. And his wife has
been moving from one Government de-
partment to another Government
department for bringing back her
husband, who is a  genuine citizeri of
India, but to no avail. In this way many
Indian citizens are being harassed. 1
will also give reference to a report public
had in the Amrita Bazar patrika of June
12. The Pat-rika says: A systematic
policy is being followed by the
Government.. (Time Bell rings).

THE VICE CHAIRMAN (SHRI R.
RAMAKRISHAN): Your time is over.
Please conclude. Otherwise your
colleague may not be able to speak.
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SHRI SUKOMAL SEN: He may
not speak.

. AN HON.. MEMBER: He may.

SHRI SUKOMAL SEN: Sir, a
systematic policy is being followed by
the Assam Government under the latest
rules, under the Preseidents' rule, to
evict poor cultivators, belonging to the
Scheduled Castes, backward classes and
other weaker sections belonging to
linguistic and religious linguistic
minorities. Over 9,600 such families in
two districts have been affected.

"Many are on the Verge of eviction in
the other districts of the State.

A vigoreus policy of eviction direc-
ted against these sections of the toiling
masses was initiated at the district and
the sub-divisional levels on the 'foreign
nationals' issue in 1979-80. The Prime
Minister, Mrs. Indira Gandhi, after
being apprised of the situation had to
intervene in the matter in March, 1980
and all evictions were stayed by the
Union Home Ministry. It was decided
by the then Governor and his adviser
that no eviction would be carried out by
the  district and  sub-divisional
authorities without the prior permission,
from the State Government.

This decision remained in  force-,
during the first Congress (I) Ministry-of
Mrs. Syeda. Anwara . Taimur. But this
policy was reversed during President's
Rule oi July 1, 1981 to January 13,1982
and the stipulation . about  prior
permission from the . Government for
eviction by the -district|sub-divisional
authorities was withdrawn giving a free
hand to officers at lower levels to do as
they liked."

Everybody knows that the Assam
Administration is Very much in league
with the agitationists. The agita-tionists
and the Assam Administration are
conspiring .to evict Indian citizens from
the soil of Assam. Sir, this state

[RAJYASABHA]
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of affairs is going on in Assam and
Iwouldrequestthe Union Government to
see that the gt r.u'r.e Ir.dk n citit ens are
not harassed, beaten, tortured, arrested
and evicted, so that the minority
community, whether linguistic or
religious, feels secure on the soil of
Assam.

Sir, the Government propose to
expand the scope of ESMA. This means,
further repression on 'the Government
employees. The Government employees in
Assam are facing a difficult situation.
The Government is threatening them
that if they respond to the call of the
agitationists and abstiin from work, they
would be punished, they would be put
under suspension. But there-is a good
section of the employees which wants to
join duty and attend to the work. They are
being threatened that if they join duty, if
they join their work, they will face dire
consequences ; they are being threatened
by the agitationists like this. Asa result,the
Governmentemph>yees are facing a
dilemma. If they join work, they will be
beaten by the agitationists. If they do not
join work they will be punished by the
Government, they will be put under
suspen-sion-and they will face many har-
assments. Sir, the Ass; m Goerr.ment has
failed to give protection to its employees
who are interested in doing > etheir
work in the offices. As aresult,
the employees have been -put in a very
difficult situation. The Assam State
Employees' Fede-.: ration is trying to
mobilise the emph>\ - ' ees in favour of
joining work and in ensurfrig  smooth
administration, j On the other hand, the

Karjnachari Parishad, the newly
floated body, by the agitationists...
THE VICE-CHAIRMAN

(SHRI R. RAMAKRISHAN): Mr. Sep.,
if you sit down now,, your party will
have one minute so that your party
colleague can start and get two or three
minutes mote.
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Otherwise, he would not be able to to

speak at all.
SHRI SUKOMAL SEN : Sir. I am just
concluding.  As I said, the Government
employees are  actually being attacked
by the agitationist the Karmachari
Prishad, newly floated by the
agitationists, are urging the
Government  cmplo-employees not to do
any work. The Government is not in a
position to give any protection to the
employees. Therefore, if the scope of the
ESMA is further expanded on the one
hand, on the other if the Government fails
to give protection to its employees, it will
mean further danger to the Government
employees in Assam.

Now, I com" to the other point. This is
about holding elections in Assam and
starting the  democratic process in
Assam. Here, you are again going to
extend the President's Rule in the State of
Assam. It will continue up to March
next year. But how long it will continue?
If it continues beyond March, 1983, it
Will create some Constitutional crisis.
But where is the prospect of holding
elections in Assam? We find that the
ruling party is not very serious about
holding elections in Assam. Theyhave
not yetappointed the Chief Electoral
Officer. They have not yet started the
preliminary work for preparing the
electoral rolls. As a result, elections are a
far cry in Assam. Actually, the
people of Assam as such are not against
elections. May be, there are some pockets,
there are some parts here and there, where
the agitationists have some
concentration,have some influence on the
people and may obstruct elections. But in
the greater part of Assam, people are in
favour of holding free and fair elections in
the State. But the Government lias not
taken steps in that direction. On the
contrary, the Government is interested, I
find the ruling party is intei'rsttd in
installing
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a minority Ministry in Assam. So long
as Assam- Legislature was there they
were interested in installing a minority
Ministry. They were trying to
manipulate and manouVre here and
there so that democratic process in that
region was not established. Not only in
Assam, in Mizo-ram also the ruling party
has an electoral alliance with the MNF.
The president of the ruling party there is a
very rich man. He has a strong support
of the MNF. Similarly Tripura also
is suffering from the same trouble. There
also you find the ruling party is in
league with TUJS.  As a result of this,
the secessionist 'deas of the TUJS are
being encouraged by the ruling party
itself. Until and unless the ruling party
changes its policy, there is no immediate
prospect of beginning a democratic
process in Assam.  So, I would urge
upon the hon. Minister to see that steps
are taken so that by March, 1983 we can
hold a fresh election in Assam. About
the cut-off year, I would again suggest
that something is going on behind the
scene.

The agitationists are demanding
1961 to be the cut-off year and the
Indian Express has come out with a
report that there are people who are
suggesting a compromise that 1967
should be the cut-off year. I repeat the
point that there is no ground for
deviation from 1971 to the cutoff year
and the Government should stick to it,
persuade the agitationists and make it
clear to the Assamese people that the
1971 would be the cut-off year. On that
basis some solution has to be found out
in Assam so that election can be held in
the near future.

With these words, I thank you all.

SHRI BIJOY KRISHNA
HANDIOJUE (Assam): Mr. Vice-
Chairman, Sir, well, I am very often
amused to see whenever pome 1 or.
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Members speak on Assam situation they
seem to have blown hot and cold in the

same breath. It is not only
thistime,lhaVelistenedto a number of
debates in this House. Sir, the

allegation is in the air that the Gov-
ernment is not sincere about finding a
solution to the foreigners issue. But it is
also a fact that on the slightest pretext,
imagining things which farfetched and
tailoring convenient excuses, they would
take the first opportunity to keep away
from the Government's effects to handle
the issue at various forums. A few days
ago, on the 6th August, all political
parties were invited by the hon. Home
Minister to discuss the Assam issue, but
a few political parites did not participate
on the plea that the agitation leaders
might suspect some kind of an unholy
alliance if the discussion was not h"ld in
th~ir presence, as if the Government
and the political parties never met on
previous occasions to discuss the Assam
issue. Because tripartite talks are under
way, it does not mean that; nv two of the
three parties cannot meet at any stage
to discuss the issue. Moreover, the
agitation leaders never at anv moment
expressed their disapproval of such
meet. Rather they came to Delhi to put
across their view point to different
political parties a few days before the
discu-cussion was scheduled to start.
And what is interesting is that the
political parties did discuss the issue with
the agitation leaders, without, of course,
the Government which is also a party to
the tripartite talks.  So, does that, in any
way, jeopardise the tripartite talks ?

There ’s nothing wrong ir exploring
more than one avenue to find a solution
particularly since the role of the political
parties is that of a medi-atingagency
between the Government and the
agitation leaders. So, Sir, the allegation
that Government is not sincere about
resolving the issue is politically
motivated. Rather the rejection of the
Government's asking

[RAJYA SABHA]

Freedom of Press 306

for cooperation to prepare the ground
for the next round of tripartite talks
shows who is sincere and who is not
sincere.

Sir, the allegation that Govern-nvnt
is not sincere about the dialogue is a'
serious allegation, because by alleging
that Government is net sincere about the
dialogue, they are g’ ving the misleading
impression to the people about the
purpose and the desired outcome of the
dialogue. It is indirectly saying that the
dialogue is futile. If the solution, Sir, has
not so far been found, it is not due to
lack of sincerity on the part of the Go-
vernment, but due the magnitude of the
problem with all its complications which
have been growing over the last 50 years
and not just. 35 years, as has been
thought by many. I am afraid such
indued propagarda against the dialogue
will help only thofc forces which aie out
to scuttle i'.

Mr. Vice-Chairman, Sir, it
is amusing to see someone talking about
the importance of the dialogue and at
the same time belitting the impor t ance
of the dialogue. It is easy to Quote, or
rather to be more precise misciuote
statistics, even though no one can say
the last word on it. Tha t is precisely
what is sought to be ascertained. It is
interesting to note that statistics grow
galore as one's enthusiasm grows too. I
would however like to quote the Prime
Mininster that the minorities are not just
statistics; they are human beings. So,
Sir, nobody can lose sight of the human
aspect of the problem, nobody can lose
sight of. Resides, there are com-
mitments—'national as well as inter-
national. During the last 35 years,
somany events have rocked the nation.
Partition came followed by the atro-
cities on the minorities on either side of
the border leading to one of the greatest
influxes ever recorded inhuman history.
Then came Bangladesh
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sending waves after waves of refugees
into India through the three States on
the border-West Bengal, Tripura and
Assam. These convulsions are a part
of history and nobody can deny it. If we
cannot deny it, how can we deny the
problem and the magnitude of the
problem created by such convulsions?
It is not like this that the Government's
representatives and the agitation leaders
just sitacross the table and walk out with
a solution in their pockets as if there is a
cut and dried formula. We should bear
in mind one important point—that the
refugees who came from Pakistan are
victims of our political decision 10
partition the country, even though it was
the inevitable solutior ; we have to admit
that. But I do admit that there is some
kind if discrimination. Unlike their
counter parts migrating from West
Pakistan, the refugees from East Pakistan
were not declared as Indian citizens.
And that is one of the snags. Even then,
you cannot take advantage of this
technical lapse or, maybe, expediency for
some political reasons, to falsify history
and brand them as foreign nationals.
For all practical pruposes, we have seen,
whether in Assam, whether in west
Bengal or Tripura, they are Indian
citizens. They have been given re-
habilitation loans.  They have settled
down in the States. They own land and
other businesses. How can you throw
them out on technical grounds that they
have not been declared as Indian citizen
when they first came to Assam. These
refugees do not need the sanction of a
declaration; they have the sanction of
histc.y. S'r, it has been pointed out also
that Government is not sincere so far as
deportations are concerned, that it was
never done in the past. It was done. I
will give you the statistics. 2.20 lakhs
were deported out of 3.52 lakhs detected
from 1961 to 1981. Even in 1981,
detections and deportations did not stop,
That means, while, still the movement
was on, 1,165 cases were detected and
1,065 were deported; even from January
to 31st May,
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980> 594 families were detected and
483 were deported. Yes, there might be
here and there, one or two cases, as
pointed out by my friend there, where
genuine Indian citizens were harassed.
Anyway, I would appeal to the hon.
Home Minister to look into those case
to see that under no circumstances gen-
uine Indian citizens are harassed.

Sir, according to a Government study,
the estimated figure of excess population
in Assam between 1961 and 1971 is
9,40,000—and this rate of growth of
population is rather the normal rate ol all-
India growth—and out- of 9,40,000, only
28,000 were Muslims. I am sorry I have
brough t in this question. I do not wantto
bring in any communal matter; I do not
want to bring in the Hindus Muslim factor
into it. But when you have to analyse the
situatiei , kt us know the facts. I will
explain why Thave place the facts before
you. Sir, out of these 9,40,000, 9,12,000
were Hindus and 28,000 were Muslims.
It has been said that the Government has
brought in the Hindu-Muslim factor.
Never.  After these  statisticshave
beenrevealed one of my friends has
referred to and organisation called the
Vishwa Hindu Parishad. Vishwa Hindu
Parishad organised a big conference in
Gauhati really a big conference, and
declared, thatHindus could never be
foreigners. And the precursor of this
slogan was however,
ShriBalasahebDcoras while addressing a
rally in Calcutta a couple of weeks before
this conference. I need not tell you with
which political party Vishwa Hindu
Parishad is associated.

And, Sir, we are accused that we do
not want to deport the foreign nationals
as there would be an erosion of our so-
called vote bank. It has been said a
number of times in this House and
outside the House rlso. That is why I
take this opportunity of giving the
reply. First of ell, I should say tha t this
term "Vote br 1 V'is a very derogatory
remark against a section of the
electorate.  Yet, for the sake
ofargumentin their own line, I would
like . to say that many are
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under the illusion regarding our grip on
this so-called vote bark. And just to
remove thatl I cite some data. 'Sir, the
Dhubri parliamentary constituency  of
Goalpara district, the Gauhati
parliamentary constituency of Kamrup
distiict and Mangaldo-parliamentary
constjtuercy ofDarrangh district, which
was constituted after the 1966
delimitation] where this so-called vote
bank is alleged to be located, had
been  reluming  rot Congress
candidates but the OppcsU-'on candi-
dates till 1971. And the Mangaldoi
constituency was won by the Janata
candidate in 1977. If you go through the
records, you find that the Dhubri
Gauhati and Mangaldoi parliamentary
constituencies were ruled for ages, by
the representatives of FSP, which
later on  became one of the
constitun ts  of the Jaiata. We have
been accused that Congress is not for
deporting foreign nationals because we
do not want to break the vote-banks.
These are the  places where, the
common allegation is, the so-called
vote banks are alleged to be located, it
is not that we own but it is they who
own from those constituencies.  Sir, I
leave itto the august House to judge
the so-called vote banks, there is at all,
as I have already made it clear, there is
such a thing under the Sun. I have
made it clear because I do not
personally believe that they exist. But
to meet their argument, I have raise this
point. ~ What 1 want to' say is that
invthis allegation, too, the boot is on the
other leg.

 Sir, I reiterate my view that fore-
igners must go. We have been saying it
a number of times. We have said it
already here, and we continue to say the
same thing, but on the plea of deporting
foreign nationals no genuine Indian
nationals must be made to suffer. It is
my firm belief. Sir, that dialogue, and
dialogue alone, holds the key to finding a
comrnolny acceptable solution.  But
one thing, we must bear in mind.
There cannot be anv  pre-condition as
a prelude to dia'ogue. The hon. Prime
Minister anounced as far back as
1980
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April, that 1971 should be the take-off
line, the starting base, not the cut-off
date. The scrutiny was proposed to be
started from 1971, and if found
satisfactory the scrutiny could have been
worked backward. Had it been accepted
then, I am sure we would have made
much headway by ["now. Sir, even if the
agitation leaders want that this cut-off
date, 1971. " 'made negotiable, well,
the only place to do so is the negotiating
table. Let us sort it cut there. There
should be frank discussion about it. If
you want that particular date should be
negotiable, right, come to the negotiating
table and try to find out whether it is
possible or not. But one thing must be
borne In mind that humanitarian grounds
should not be allowed to be ignored bv
any solution, no matter ' who suggests
the solution, whether it 1is the
Government or the representatives of the
agitation.

Sirl it is true that there is a valid
point that thev have made. 1 he
refugees came to Assam.  Why should
thev not be dispersed all over the
country? Sir, I am referring totne
problem which is 35 years old. iney
have been living there for the  last-
35 years. The normal tendency ot
the' people when the/ leave their
country due to abnormal condition
is to go to the either side of the border.
There are three sides of the Bangladesh
border.  Most of them came to West
Bengal. When thev found that West
Bengal was overflowing with refugees,
many ofthem went to Tripura and
then at the same time many came to
Assam.  So, Sir, itis true that at
that time had we t' ought about it
possibly we could have distributed all
the refugees all over the country. But
that is a thing of the past. Having
not done so, today how do we turn
around and say it now ? How can
you physically uproot these people
who have been living there for ages,
for 35 years? Rather, I would like to
know about scheme. There was
Pakistan Infiltration Prevention
Scheme, Sir for the Pakistani
Infiltration Prevention Scheme,
the Government  of India
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gave annually Rs. 1 crore. How many
inlltrators were detected under the
Schema, may I know? Well, if the report
that I have with nn is correct, probably
in one year it came down to one. There
should bs a proba into the working of
this Scheme. I wish the agitation leaders
made a demand for a prove into the PIP
Scheme.

This contradictory approach, as I said,
of blowing; hot and cold in the same
breath, is again the approach of some of
the hon. Members to the Government's
declaration of certain services as
essential. Sir, the Government is very
often criticised for alleged failure of the
law and order macninery, for allegedly
allowing some elements to hold the
society to ransom, for letting innocent
citizens suffer, due to disruption of
essential  services. But when the
Government wants to maintain the
essential services so that people do not
suffer, the Government is criticised on
the ground that it resorts to regression
against Government employee?. Sir, in
the Resolution certain jervice? are sought
to be declared essential services, the
minimum of services without which it is
not possible to carry on the daily round of
existence. This is only an addition. We
have already passed an Act last year,
listing certain services. Sir, if these
services arc maintaind, the question of
taking punitive action does not arise at
all. We have to bear in mind that ours is a
service-oriented State and the
Government has a deep commitment to
the people. It will be just dereliction of
duty and shirking of responsibility if th"
Government  fails to kesp this
commitment. It is a trust mighty big trust'
reposed in the Government. The way
some hon. Members speak, it seems as if
the beneficiary if thus Act on essential
services is the hon. Home Minister him-
self. Sir the real beneficiaries are the
people and no Government can an'ord to
keep its eyes shut and remain passive
when people suffer for no fault of theirs
due to disruption of services. It is
interesting! Sir, to
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bear criticism from some hon. Members I
would, however, like to quote a dis-
tinguished Member of this House on a
sinila  iseie namely, preventive
detention. Why I have raised ths point is
that the like preventive detention
maintaining of essential services arises
out of a particular set of conditions and
circnnstances that dislocate the ha'niony
and equipoise of society and make
people suffer. I quote:

"But so long as there are certain
weaknesses in our society, well, it may
be necessary for a Government
whichever Government is in power,
whichever party is in power ------- one
day one party may be in the Gover-
nment ; another day another party may
be in the Government—I—the
Government may require the use of
those special powers for the benefit of
the people themselves."

Sir, this was said in this august House on
the 28th August, 1978, by the then janata
Law Minister, Mr. Shanti Bhushaiv Sir, I
quote Mr. Shanti Bhushan not to justify
our action in bringing forward this
Resolution. We have our own sense of
service to the people. But I do so
because the criticism comes from such
Members who were in power with such
a Law ' Minister directing the "ays to
deal with an extraordinary situation.

Sir, I do agree with the hon.
Members that the utmost caution and
restraint should be taken while taking
action against those wh« violate the
Essential Services Act. One Essential
Services Act is already in forec and we
have no report of any reckless use of its
powers. Yet, I would request the hon.
Home Minister to give strict directions
to the State administration so that they
exercise caution and restraint in the use
of the power. Because, I know what
happened in a certain case. That was 8th
June when the Gana Sangrama Parishad
gave a call for a "light off" protest in
Assam. In my town, Jorhat, a number of
officers of Assam State Ele ctricity
Board including the Superintending
Engineer, were arrested and put
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in the police lock-up even though they were
on Duty. These things must be looked into.
There should be some kind of a safety device
so that this power is not misused. Continuing
the same blowing hot and cold in the same
breath, or should I call it running with the
hound and holding with the have." that the
Government has been accused of too often,
even now by my honourable friend there for
going ahead with preparations fbr holding
elections and trying- to impose elections on
the people without resolving the foreigners'
issue but at the same the Government has
been accused of trying to avoid the election.
Sometimes the Government has been
accused that while the Government is going
ahead with the preparations to hold elections,
they want to impose the election on the
people of Assam, at the same time they will s
ay that the Government is not doing anything
to see that the elections can be held on time.
Both these propositions are self-contradic-
tory. They do not go together.

Regarding the development of the region,
so many things have been always spelt out in
the House-railway improvement, TV, royalty
of the crude oil to be raised,* tea has its
problem; and so on so forth. I have been
saying a number of times. There is something
basically wrong with the planning there
because our approach is piecemeal. I would
not have raised this matter today because I
have raised it on a number of times in the
past, but since the Home Minister was the
honourable Finance Minister at the time when
I raised this point, and since today he is here
as the honourable Home Minster, I would like
to pleace it today for his attention on what I
feel about this particular region. It is not a
question of Assam or Nagaland or Mizoram
The entire region should be considered as one
zone for intergrated development. Not one
single unit; a State or a Union Territory can
not be consider in isolation. But to consider it
as one zone for integrated development there
are certain problems, because there are
difference between
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the various units of the north-eastern region,
even topographically, Topographically it
varies from the snowcapped peaks of the
Himalayas in Arunachal down to the marshy
lands of Assam. Again the people in the
different states and Union Territories  of
the region speak different languages, they
speaks different diaiects, they have
different social  customs, they have
different cultural traits. So what is required
today is that there should be some
investigation some  studies considering
it as an integrated zone for development,
and it is also not possible for any individual
scholar cr any individual university  to
conduct this research work. Even if it is
possible sometimes, there is no  co-ordi-
nating agency to bring together the relevant
data the results of the studies and
investigations, for the wuse of the
academicians and planners who are engaged
in the exercise of planning; in the entire
region. So I sugr-that there should be a
centre for economic growth. There are
at  least twentfive all  over the
country. Some ofthem are really doing good
job. If they can do really good job in other
parts of the country, why it cannot do a good
job in this region ? I place these matters
before the hon. Home Minister for his kind
consideration. I can assure my hon.
colleagues that we are sincere in our
desire to hold elections. 1 personally
belive that normalcy can be restored onlv
through the process of democracy and
democratic institutions are today off the rails
and if we hold elections then and then alone
we can put back on the rails these
democratic institutions and the entire
democratic process.

With these observations, I appeal also to
the leaders of the agaitation to * the call of the
Government to create a climate congenial for
holding elections to keep the democratic
process and to bring peace and prosperity and
development back to the state which it was
badly lacking in the last few years.

SHRI DINESH GOSWAMI
(Assam): Mr.Vice-chairmanl as expec-
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ted, the Resolution moved by the Home
Minister for the continuance in force of
the Proclamation issued by the president
of India imposing President's Tule in
Assam has come up for discussion so far
as this statutory resolution is concerned,
I will have no objection to it because I do
not think election in Assam is actually
possible by September. So there is no
other way but to support this Resolution.

But so far as the Statutory Resolution
moved by Mr. Laskar is concerned, not
only I strongly oppose
it,butlamevenamusedby it. Mr. Laskar
has said that, he is bieng controlled to
add these four items because, of serious
disruption of public life because of the
bandh. May I rectuest him to go through
the news bulletins of the All India Radio
and T.V. coverage and to the Home
Minister's own observations or the
Government's observations that in the
last few months and one and half years
whenever the b%ndh call has been
given, life in Assam has not been
disrupted, life is normal there, people
have attended offices in their thousands
and there has been no disruption and the
bandh is a failure ? If that is so, are you
telling a lie by saying now that there has
been disruption of public life? Or, is
your media telling a lie that there has
been no disruption of public life and the
and the life is normal ? The country and
Parliament is entitled to know which one
is telling the truth—Mr. Laskar or the
media. We have a right to know what is
the real state of affairs. If there was
serious disrutption of public life, then
you have misled the entire country
through your media and your
information and Broadcasting Minister
should resign. And if not, if really
spsaking there has been no disruption of
public life, then you have brought
forward this Resolution ro curtail the
democratic rights of the people in which
case Mr. Laskar should resign. If you
both have some respect for democratic
norms, then both of you cannot hold
your res-
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pective positions. But we know that
respect for democratic norms is a thing
which wc should not expect from you.

I ara very happy that Mr.
Venkataraman has now taken over the
Home Ministry. He is a man who is
widely respected in this House. He is a
man who is conversant with the laws of
this country. And I am sure, while
trying to negotiate for solution of the
Assam problems, he will try to find out
a solution within the framework of the
law.

The Home Minister has made a
statement, both here and in the other
House, that the Government pro
poses to hold election in Assam in
March, 1982. It is a Constitutional
obligation because the alternative to
election is emergency. And 1 for
one will not like emergency to be
imposed in Assam. I would, there
fore, like the elections to be held in
Assam. But the Government has
not made their position clear as to
whether they will hold election in
Assameven if the solution to the vexed
problem of foreign nationals is not
arrived at between the negotiators
and the Government. ATe you de
termined to hold elections because
there are so many press reports that
the Government is also contemplat
ing to hold election partially only in
those constituencies where it is possi
ble? Mr. Laskar is reported to
have made some sort of announce
ment that election will be held in
84 constituencies where Assamese are
not in majority. And, therefore,
not being in a Majority.......c.cceeeeeeeenene.

SHRI NIHAR RANJAN LASKAR: 1
think I have to deny what you are
saying. Just wait a minute. Because you
mentioned my name, you have also to
hear me. I have never said that. I said
that election is to be held in Assam and
there is no alternative. It is always a
question of elections throughout the
State. If election is to be held, it should
be throughout the State.
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Now, Sir, the point that 1 am making
is this: Is the Government thinking of
holding elections even without waiting
for a solution. Mr. Venkataraman has
also said to some—I hope, Mr.
Venkataraman, you will excuse me if |
divulge a secret—that he will rather like
not 'to hold the election rather than
facing a confrontation between the
people and the Government on the issue
of foreigners. Therefore, the funda-
mental Question remains and we would
like to know what the stand oi the
Government is on this. After all I want
elections to be held in Assam. I feel that
if the elections are held, without arriving
at a solution and thereby hurting the
feelings of the people, the sentiments of
the people of Assam, three dangerous
consequences are likely to follow: One
that there is a possibility of a very large-
scale violence; the scond is that there is
a possibility of social fragmentation and
communal and linguistic feelings will
undoubtedly grow andthethird, about
which I have been worried throughout,
is that there is a feeling of alienation in
Manipur and the plains of Assam, the
two cradles, the two places, where
Indian nationalism flourished and that
ahe-nationwillbe allowedtocontmueand
grow if this situation is allowed to
remain as it is. Now what is the solution?
My friend,Mr.Handiaue has said that we
have a national Commitment and that
there are humanitarian considerations. |
think the issues have been" mixed up.
Undoubtedly, there is a national
commitment and there are humanitarian
considerations and I can understand that.
But the Constitution declares who is a
citizen and who is is foreigner and the
Government uptill now has not
announced that they are thinking
amending the  Constitution.  The
Constitution is there to determine who is
a citizen and who is a foreigner. Once
we detect a person, can we say that
because of these consider-tion we are not
going to detect whether a person is a
foreigner or a citizen ?
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This is the fundamental question to
which I have not been able to get an
answer from the Government of India
up till now. The Question is this: If pe
ople have come from Bangladesh, their
legal status must first be determined. It
the people who have come from
Bangladesh are constitutionally citizens
of India, then there is no auestion and
they have got all the political and legal
and constitutional rights. But, if they are
not citizens of India, then the first
auestion is to detect them, identify that
they are not citizens and then the second
question comes and that questions is as
to what we do with them. Do we turn
them out? Do we throw them out? Do
we treat them compassionately? Do we
act on humanitarian considerations ? Do
we grant them citizenship ? And, if we
decide to grant them citizenship, then
the question that automatically comes is
that they have got a right to vote also.
Can any government in any democratic
and consitutional set-up say that it is not
going to identify a foreigner even if
under the Constitution he is a foreigner
? Can the Government say so even if he
is, under the law, a foreigner ? This is a
question to which the Government has
not given me an answer up till now ?
There may be differences of opinion on
this. Well, the Government may decide-
that even if somebody is a foreigner,
because he has come for political
compulsions—there may be economic
compulsions also—the Government
cannot throw them out, that is will grant
them citizenship. But, if you do not
identify them and grant them
citizenship, how are you going to solve
this problem ? Even if you are not
solving the problem, in 190 r, somebody
else may rake it up. A different
Government may come there and may
rake it up and say that these persons are
not citizens under the Indian
Constitution. Therefore, I say, let us do
detection, deportation and deletion. We
should agree to detection and if we
agree to detect,
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then the question will be: What do we
do with the minorities, the religious
minorities, who, because of political
persecution have come to India? We
will treat them separately and grant
them citizenship. That will follow only
when we accept the question on
detection. The point is that the
Government of India has all along been
talking that it is not prepared to detect
them even if they are foreigners and
even if they are not citizens and this is
going against the Constitution of this
country and till now I have not got an
answer and, knowing full well Mr.
Venkataraman, I hope he will

5P.M. giveme some

Is his your contention or the
Governments of India's contention

that even if a person is a foreigner within
the law and Constitution of this country,
we will not detect certain categories of
foreigners. Once yon detect, the
question, is what we do to them. That
maybe a separate aspect which we may
discuss separately. So far as 1961 and
1971 are concerned, Mr. Han-dique has
said that from 1961-71 only 9 lakh
people have come and it is a very normal
growth. If it is a normal growth and if
you are not to d eal with certain very
abnormal number of people between
1961-71, why don'ts you detect them ?
This is again a contradiction. On the one,
hand, Mr. Handique says that there are 9
lakh of people which is a normal growth.
There has not been anything abnormal in
the rush from Bangladesh. On the other
hand, the Home Ministry says how can
you deal with lakhs and lakhs of people
who have migrated. We would like to
now whether there has been any
abnormal migration between 1961-71. If
there is nothing abnormal, why ".'m't y-
vi identify, detect and solve the nnblem
on the negotiating table ? T am minting
out the contradiction. The Government
has, at some

answer.
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point of time, said something. Why can't
this House be taken into confidence. It
cannot be a market place
somebody saying one rupee and some
one else saying 4 annas and then we
arrive at a compromise of 8 annas- Your
legal and  con-titutional questions
cannot be decided by  bargaining at
the market place. Important
political questions must be discussed
and debated and decided within the
framework of law and the
Constitution. I would like to know
whether the Government is thinking
of holding elections in March, 1983.
If my information is correct, no
directions have been given to the
Election Commission. You canno'
give a direction to the Election
Commission without a solution to the
problem. But I would like to know
whether you have approached the
Election Commission. What is their
verdict? I feel that so far as deletion is
concerned, it will be a subject  matter
not within the domain of the Gov-
ernment, but within the domain of the
Election Commission. AH the time,
we have  been told that 3 lakh
people have come and 2.95 lakh have
been deported. Will the Home
Minister kindly  tell us whether
the names of all  those persons against
whom deportation notices have been
issued have been deleted from the voters'
list ? This is a positive and pointed
question that I am putting to the
Home Minister. Right from 195 T,
have you deleted the names of
those persons  against whom  you
have issued notices of deportion or
whether their names still exist on the
voters list ? This is my grave
allegation  with  the sense  of
responsibility  on the Government of
India that the names of a large number
of persons whom vou alwavs say
you have deported are still on the
voters list. Why have you not
corrected those voters' lists ? The
Government of India assured us
about sealing of borders. Nothing
has

happened. There have  been ex-
plosions. In my city of Gauhati



321 Calling Attention re.

there have been explosions in which 17
innocent people have been killed. Some
persons have been arrested. I would like to
know whether it is true that one of them
came from a neighbouring State and belongs
to a Left Party. I do not want to name him. I
do not want to generate heat. It Is said by the
Assam Administration, that some kingpins
have been arrested. We would like to know
who are these kingpins, whatever their
political affiliations may be. To whom do
they belong and what are their  political
affiliations ?

So far as eviction is concerned, the
difficulty is that whenever the foreigners have
teen sought to be evicted, there is a hue and
cry that the Indian nationals are being evicted
and always the evictions are stayed. They say
that in these evictions not only linguistic min-
orities, religions minorities but the peoole of
the majority community have also been
evicted. We have not protested. Assamese
people came to me and told me that they had
been given the orders of eviction. They came
to me for help-I said : If you have occupied
Government land illegally, we are not going to
stay it because, the moment, we stay it , it wil
come in the way of a solution to the foreigners'
problem. After all, one of the basic and
fundamental nroblem in Assam is that the land
reserved for the tribal people has been
occupied by people who have come from
across trie border and if they sought to be
evicted in order, to givetheland to the tribal
people, whv should this eviction be staved? |
do not want to accept the allegation that the
Assamese officers are pro-Muslims. In fact, 1
am sure, that the Home Minister at this - fcftg
ewil! nota ccept it. Therefore, whv do vou
suddenly make a ad hoc order of stopping
evictions? If there are individual cases brought
to your notice that a person who is an Indian
citizen has been evic-
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ted, undoubtedly protect him and take action
against the officer. But the moment you pass
a general order to stopping these evictions,
you stop this process, And let me poit out
that if such type of orders would not have
been passed right from the Independence,
the problem probably would not have
reached the magnitude that it reached today.
Therefore, so far as the Assam problem is
concerned, I also appealed to the students
and also to the Government because I feel
also that the democratic process in Assam
should come back as early as possible—that
oa the negotiation table, a solution will be
available. And 1 am sure that with the
charming approach of the Home Minister
whom we cannot provoke at any point of
time even if we try to, he will be able to find
a solution. But the solution has not been
possible because, as somebody has said, not
only the students have taken a firm stand but
the Government of India also has not taken
up a very clear stand on the constitutional
and legal and political question.

Now, Sir, coming to some of the
problems, T will just be making a passing
reference because my friend, Mr. Sharma is
speaking, and you are verv kind enouch to
give some time to me out of turn. The first
point is that so far as oil royalty is concerned,
the Government of India, reallv sneaking ,
has cheated the oeonle of Assam. I will say
how. Under the Act, oil rovaltv once made
wib not be revised for four vears. What the
Government of India did was that thev
announced the oil rovaltv. And after
announcihng the oil rovaltv, thev raised the
price of crude so that the *benefit of the
rising of the nnce of the crude does not go to
the neonle of Assam. We are r>.s-.ured in
this House bv the Petroleum Minister that the
Prime Minister is seized of the problem and
she was thinking of giving some greater
relief to the people
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[Shri Dincsh Goswami|
of Assam. Why has this not been
done ? Then there was a demand
for a rail-cum-road bridge con
necting Jhogi Gopa in !the Megha-
Jaya region. And we found a report
in the 'Assam Tribune'  on
the basis of a statement from the
Governor. And I h'vve checked up
that this statement of the Govenor
was undoubted' that the
Prime Minister has cleared this
project. But in an answer to
a question; Mr. Mallikarjuri said
that this-Is'subject to the availability'

of the "fund nee by
the Planning .v, this
has agaln'ci if confi-
dence in th F Assam be-
cause when th pes out
that the Gove id that
the Prime Minister has cleared

a project, the people feel thatthe
project has be I.But in

the next moment the Deputy Minister
comes and savs ftiat it is subject" to
the  availability of funds and
eclarance  bv the IPlannmg Commi-
ssion. Naturally the people of Assam
feel that the Government's words
cannot be veven trusted. Even a
deputation is coming from that
region. I will request the Home
Minister to clarify the position and
also to accent it. Now, what have you
done about the Brahmaputra Flood
Control Commission ? I do not
want to go into the details. As "am
isunder the grip of deep floods,
and on a war-footing  the
Brahmaputra flood problem should be
tackled.

Sir, the last question is regarding a
very great irregularity that came to our
notice about the Indian Oil Corporation
in the purchase of agars. After all,
whenever we have rrred to it *nd in
snite of my best efforts to get it under a
Calling Attention or otherwise, we
could not succeed. Sir, what we found
is that the Indian Oil Corporation
purchased some agars from some
unauthorised persons without paying
the required taxes. And the answer
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given by the Minister of Petroleum
and Chemicals and Fertilizers,
in reply to a question put by Mr.
Robin Kakati, 1is that the Indian
Oil Corporation has not purchased
any agarr wood oil but they have

recently purchased agar/ wood
from two parties. The concerned
State Government authorities, some'

of whom who came to the refinery
also pointed out to the IOC tha
certain royalty and sales-tax charges
were payable on this item. As soon
as this was done, all necessary dues
amounting to Rs. 12,290 were paid
to the State  Government. So. I
would like the Home Minister to
make an independent enquiry

into this because' though it was
from the Assam forest, Assam Gov-
ernment does nor permit now this
type of sale. And this was shown to
have been purchased on an-
Aruhachal Government transit permit.
And it! was reported in an
important newspaper. I would also like
the Home Minister to take note of
the fact that the officials of the IOC
itself took strong objections to  the

procedural  aspect because I have with
me a certified copy ofthe letter of the
Senior Finance - Manager of the

Indian Oil Corporation, who said that the
payment may be made to the party after
the reduction of the Assam Sales Tax
and only after receipt

of the clearance from the Department of
Economic Offences of the Government.
of Assam, functioning under an I.G.
Also it is seen that but for the fact that
the Assam officers came to the refinery,
this should have gone unnoticeod and
also this is my information that the case
was filed Offience Ny 6/25, but it has
been dropped. would like the Home
Minister to make a very independent
inquiry into the whole thing. Therefore,
Sir, I would submit that so, far as this
Statutory Resolution of Mr Laskar is
concerned, it is totally uncalled for
because it has un-

leased a reign of repression on the
Assam employees and it is better
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that the Government do away with it
and the Government does not follow
this type of polic I do hope that the hon.
Home Minister will try to sort out the
problems of the Assam issue. But it is
possible only if we approach the whole
problem ,ot only from the point of view
of humanitarian considerations but also
keeping in view the legal and
constitutional perspective properly.

*SHRI ROBIN KAKATI (Assam):
Mr. Vice-Chairman, Sir, the Hon'ble
Home Minister has come forward
with a proposal to extend the Pre-
resident's Rule in Assam. Most
probably, in the other state of India,
President's rule for such a long period
was in practice after independence. I
want a categorical reply from the Home
Minister that at what point of time the
President™ rule in Assam will come to
an end and what effective steos are
being taken bv the Home Ministrv to
improve the situation in Assam.

There have been discussions on manv
occasions in both the Houses regarding
the problems in Assam. Manv rounds of
discussions took place between the
Government and the movement 'eaders of
Assam? but thev have not been able to
find out a solution but instead the
problem has been becoming more
complicated now. According to the
movement leaders the Government is not
keen to solve the problems of Assam. The
Gov-M n-ent is trying to suppress tn>- Tn
vrment by means of repression and other
oppressive methods. Meanwhile, enough
mischief has been done by New Delhi,
C.R.P. forces unleashed an atmosphere of
terror in Assam, bv committing large
scale brutalities including crimes of worst
type against women folk. Although the
discussion is continuing for a long time, it
seems that the Government is not at all
sincere at their efforts.  Thev are trying
to

#English translation of original
speech delivered in Assamese.
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hoodwink the people just like a
cunning  fisherman, who  plays
tricks with the fishing hook, some
times tightening the rope and some
times loosening the rope to weaken
the fish concerned and in the long
run the poor fish is caught. The
Central Government also is playing
the same trick with the movement
leaders of Assam. The Central

Government is adopting dilly-
dallying  methods. The Govern
ment is perhaps thinking that the
movement will fizzle out auto
matically. But this is a wrong idea
on the ,part of the Government.
The Government is thin king to
decide unilaterally and they want
to 1impose their decision on the
people of Assam. Therefore, J

want to know from the Home Mi nister
that what positive steps ,r being

taken to solve the vexed problem of
Assam.

Although the President's rule is in
vogue in Assam, but in reality who is
conducting- the state of affairs in
Assam ?  Whether the Assam
administration is under the control of
the Home Ministry or it is under the
control of the advisers' to the Governor
or it is being controlled by some unseen
power ? For example, the heads of the
administration as well as the advisers to
the Governor are not Assamese people.

There are large number of en
croachments on Government Re
serve Forests. Railway land and
other Government land.
In some place*: these encroachers, be-
coming very oppressive and it becomes
law and order proboems to the District
and the State Government. Some of
them are engaging in anti-sftcia!
activities as stated by N.F. General
Under such circumstances in ruch places
the eneroachers. The Government
passed orders for eviction against those
illegal encroachme rit of these places
only, state Government decided to
evict. Aftera few days,
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the eviction started, that eviction order
was stayed by the Central Government .
An influencial M.P. from another State
made contact with the Prime Minister
and the- Home Minister and he aoprised
of the Prime Minister that the religious
and linguistic minorities were harassed a
<t a result of the eviction order and he git
the eviction o'-der staved. It was also
alleged that Indian ' citizens were
harassed by evicting them. On the other
hand eviction is being done against the
Assamese encroachers. In Maligaon and
Pandu some Thopries have been
demolished. Rut hundreds of Assamese
people we-e¢ evicted and their nacca
houses were derml shed-There was a
news item on the 30th July , again that an
MJ. met the Home Minister and the
eviction order in the Forests Reserve was
stopped because the said M.P. told the
Home Minister as it is alleged that the
linguistic and religious minority are
being harassed their houses, were burnt.
In this connection a new; was cumulated
in the "Patriot" on the 7th July— "Assam
officials doubt legality—Controversy to
stav eviction." It is alleged that there is a
controversy in between the Central and
State Governments.

These phrases are being used— such
as  —linguistic  minority, religious
minority, Indian citizen and so on, are
being harassed just to mislead the Indian
leaders—Central Government and People
of India. It is an established fact that
during the last 35 years the Assam
Government had to stor> eviction at least
for 30 times. Tt happened so—simnlv
because of the fact that there is a very
strong lobby which can influence the
decision of the Central Government.
Under the influence of that powerful
lobby the Assam Government had to stop
eviction against those illegal occupants
and their pro-
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gramme of detection, deletion and and
deportation of foreign nationals could
not be materialised. These phrases of
linguistic minority, religious monority
are playing a havoc with the people of
Assam. Whenever these "Slogans" are
raised the Central leaders and
Government become nervous. It is like
a magic ward in the hands of the
encroachers specially railway land
encroachers and as well as to the
foreign nationals in Assam.

Therefore, 1 want to say that
the Central Government is very
much responsible for the foreigners
problem in Assam, since no firm pri-
nciple was formulated bv the Central
Government. Even today the Forest
Reserve land, the Railway land are
being encroached in a systematic
manner as a* result of such a wrong
policy of the Central Government.
Even now Thopries are being erected
by Bangladeshies whenever
they found a convevsent:
place. The Government is not taking any
action against such offenders although
the State of Assam is under the
President's rule. When some action is
initiated, they are stopped under the lame
excuse of harassment of linguistic
minority, religious minority, Tndian
citizen and so on.

Today, in Assam the bonafide
Assamese are being treated as foreig-
ners. The Government have enough
forces to maintain law and order in the
country. They have got at least 15
thousand C.R.P. personnel at their
disposal in Assam. There were 158
bomb explosions cases in Assam. So
many murders took place in Assam. In
spite of these police and intelligence
sources, the Government failed to arrest
the real criminals. May I know why? Of
course some persons have been arrested.
If we look at these arrested persons. We
find that majority of them are non-
Assamese . On the other hand some
innocent Assamese youths have been
arrested unnecessarily and
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even bail is not granted to them. But the
non-Assamese persons are granted bail.
I know a certain persons , Who iS non-
Assamese and who was arrested 5 times
but every time he was released on bail.
Some tender Assamese youth a'e
arrested without any definite charge and
they are harassed and inhumanly
tortesred by the police.

I want to know from the Hon'ble
Home Minister whether Assam is an
integral part of India ? Whether
Assamese people are Indian citizens or
not? Much atrocities are being connnil'
?ed over the Assamese people by C.R.P.
personnels—as if Assam is under
colonial rule. Dish-pur, the capital of
Assam h just like a fort. Barbed wire
fencings are all around. No common
men can go there. There are so many
police, C.R.P. and Military .guards at
different points. One has to obtain a
pass to enter that areas. There is total
brain-wash of the C.R.P. personnel
posted there. A dangerous idea has been
injected in them that Ass-ames peonle
are secessionist, they are rebel, they are
anti-Indians, there fore, thev are to be
terrorised and reoressed. A C.R.P.
officer stated— Do yon know-why we
have b”ei poster! in Assam? Because
they are to be terrorised and reoressed.
To break down their morals and their
anti-Indian movement this is also
mentality of some of higher rank. As
I.P.S. officers posted in Assam. There
officer do not even trust their labour
Assaniese  officers. Even common
Assamese neople move days fears to
move freely. No body knows when
suddenlv C.R.P. will appear and lead
them. Even at home students and youths
are not safe. "Any time they may be
draged out o' their home, taken to police
thana and beaten. What is happening in
Assam today, some of them are worse
than Jalian-walabagh.

Even todav people from Bangladesh
are pouring into Assam. The
Government has utterly failed to
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stop infiltration. Therefore, I urge the
Government to take some effective step
to stop infiltration. There is a real need
for all ardent lovers of democracy to cry
a halt to all these mischievous designs
of the Government of India. Assam no
doubt, would fight the evils to the last.
But certainly the rest of India cannot
afford to remain silent onlookers of this
deliberate conspiracy against
democracy and peace loving people of
Assam who are fighting for a right
cause.

I had many more points to refer, but
another member from our party is
participating in the de-bate. So, with
these words I conclude my speech.

T r9g WyA. (I owAm)
T ATAT HAT AqEA, ¥ g a7 A
qafss # uwiw 77 wraar sed 2 fw
qF AT H FTHAT 7T q947, 7F
FIAAT WL Hqra«1  [47 | TR
T WrE W WwAT F gAfaw
darfs gy FEdETI ¥ owar 2
FH WE F FIC FIT NZA A 2
wa faega ww fear 2 fr owod
wefot, fada & 9msr § dar
aiFT-r—=rr  wfegare  Fear =fzo
fa xar % wgfeai o w15 9#w,
SATZAl,  AT-STH,  ®&@T6 TOATAT A
g1} T HHT HIT WA F AT AT
wEAl FEAT AT TEAWIA FT AR
AT mgfaaa ¥ ara faaft gz 75
TR T 41T F7 AEAT § & urw wraa
FT AT IF AW F 3% 7 faar =7
w ¢ el wa W, ooma W,
@A F1 3, fresam i mefory
T A A1 famit &1 oaweEw FA
F wIfom #Y, B ae fear, wEl
1 F) AT § Wew w0 AEER fFaT,
WAl A ST wew dEE ¥, w94

M F W d wgeEw @, faera

A
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2 @, MR BRI, R
derf, ATETE A, W@ F wwd A
AR AVET F, qA9AT A0, GEH H
T H, few ¥ % ¥, azawdr
FAE W, WIS, o a9 § wdw
T, STt #i wrar s, arEfEyt
W, Wl &g, AAET IAH vfAE
# W% 7@ gu, It e A,
I AT FEA & Frgma dv fpar
T W AT AN IFE 47T e
T A, wEnh § a1 AE-wEd 4,
g faafar aat ¥ od, aefardy
T e oy, 7w feer & ar o
WET &1 @ fagqr wr, FEw e
T | WIS AR IFE AT FE R E
At ag wed £ fe wwa gear fa,
AT EMT ;g wHA W TmE
AT FE FTET A gEmar o,
ATHAA—UTH faegeara 7w girar
Fun 2 wv @Ay

afya ag far am wow T
o9 ardy g ¥ 3w wEY wwr oav
fo feam v o 4%, a1 W Fay
91 | ¥ # ag e ot i
iw fear ar 1w fggmwn A9
& W IO T 0 9%a &, ar 5T v
TEAT FEA ATANFT | A AN gy
¥ ABEIT BT GFA £ | 44 9g 9%
am w wfae 2 & a9 ovea &
foar s A® FWTA wWERT &
f& o foow = @vn &7 29 anr faw
97 faz@d § W17 SAET GEEEAl 7T
Pz A &t 71 foet @A o
F-—ag AT fE AT 3w T W wEr
2, ar g1 aver & fo gury  avr Ay
#1 TAR FIC F, IAHT A 2 fw
ZEITT 2T Far faee 7, oam g,
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TFEHIE FT OAIET T AT qZ T IA
feawar 3w & FH AT W E AT
W 781 €, Ty gasr @aT g

gw dr ag wma & fF adT 9w
gedt g M g wfgw o za (et
i ey §1 drgraAr T 97
forgam & vy Faw WA 30
afed s a8% & fgrgmam F wgfe
=T ATATE, T12, g12, ey # Fpefy F=re
TE wAEL Fi foEE QU ST AT
@ W gl a8, gt A
g1 & faddt o # et a9 o2, 3aET
Tzt e foar 9o WiT ag wEr 9T
fis g fargeardt 781 & &M &7 ForAT-
feem 797 E—& @z wow 9T F
wre i 73 wore 3@ § e aweee,
fpare 2, ofsyded # avw & TEHi
T% AT ATHAfGA 2 #IT g7 ATH
T @A # W I et frgra
qUqT 1 UUEW T AAT-ATAT AF
g, AT AET A2 | AT
ER =G O O A e
e @1 4 8 f 3w fFor 41 ofe-
Fua war @t & arg e e
#F1 AHT FHET ATfET |

77 fargeam &, wAw & WA ¥
FEA F A E | IAH AT FIHAL
Sar sEgre gAr A | 3g T
e g famgia W i 90T FAT
| § W WE A% awaw £ 9
afegat &1, Fow . FE A
qEdl  ATwAr a7 9T aEn war
& waw fa s AR gE
A, IAET AT AR o

afga 0% ara ag am fa gfa
F e W ma wmAeT 9T 9T Wi
FE TFATE 7 &1, FB 1@ T AT A0,
TE AT TN EA AfET | AH T AT
w1 ga 2 fr mrs o @@t § Aw
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g™ & arg, fggEm & wghan
%1, fafesw w1 Spewa agt & fawrar

Z "I ATT-IT TATH H T
difem, @< 3w w7y fF ag
A ol 1 L O o | O A T TR
W FnraE faEm, @Ay aiv
gfTs TEIA 2 TE, T 7 AT IR
FTATT AT 97
Al FATETT KT

framar smzy 2.

FOF W% 57 F AT

W 5 OAT AR AZT AT &, A
T2d fwEgw & 9| =7 oome

offq  =aw a4 T
wgi fasar 3 wvwwey wman o R
AT E AT A0 A T AT

arrt 0 wer a freerar s T g

AT 1 9% T7

-l

faegear TEARC T

ATTIET Wl

AT AT **Tr T, fear wazT
faw w97 7E0 &, HiTE A @
2, ATAT FHMA AZI, ATAT AA AE,

AT FOH 9T OTAAN A AT 490 92
fgmgeant o wgdr 7t & g9 fao
fo &8t s sram At w18 T
arry oar g 39 & a w18 a9
7T T EAMHT I FT 3@T AT 50-
60 a1 ¥ fergeara § wtaz &, ag 7df
@Y, AW 7 I K AATT FGT, TAAT
T W UT 93 43T E, IART A
T AR T fE gEr w agdd
aqq T@t, T fawrr f1—ag A
W wrfae % ara o 7E §ar 1w
T P L, AETH@I & A1 o I
w1 awrE FT Ay foar smr §
ag  g@ra A s fardard
g s ag frdy @1 doged s
& a1 fex mfae w3 e 3g 79 Toge
g SO w ¥ fr ag arfar =
fs ag fegerlt 2 W W
fegearft ouv &1 @ifaw FT T §
ar AR AR 9 At A
grfad AgF $T qHAT a1 Iq 67 ag
w wifgw, I¥ 9 IF TG v
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wrfgw 1 Ffsa awre 3g arfas a8 #7¢
AFAT  F AT W I FT A AL,
IARI {Ew FAAT g0 | TAAE A
WEH AT W HAET A I F
faw Ay w7, 39 ag F1 fear
aarar g Fmafaa 7

A2t A Az Fyez wroAr

2 39 ATE W1 AT ASET T,
¥4 1 (TR K TL AT OFOOET
1T,

AT HETHT T0GT T 2 OTET |
T ANG A ATEEAA, TAF ALH
w1 FZ gamm s wifww sy wE

AT FTALTAE AT §, W AT fAE
oF MAAT TAATT W AT R AT
fsr & smar 9 & 39 3 37 7
CIEE I LA I O 1 S

AT 5 A-qwr 2 A gy iy
Fifam 1 M fa=sramryadr 2
fargm=imd & 37 2T T 2T AT AT
3z Tz v frdvew adi 2
e

7T 39
aoATdt ® AT 7 s w7,

qEIAH AL A FI0AT ZAr, vl
mafaai w1 fageam v wafoe
" WIET FOAT WS AFA-WAIT

A1 fEar aam #1 a7 4@ 2

A AT X Fav fzg wrd
Qi & IAF T 97 7T I F A7
Y FTr 3w AT TAAT A, A oy
qifFeara a1, wd § 1 wae o
TO 1T ATE E WL AG wITL AR
FAEA AT W & frgw 3T A
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qWT A, AfET WX AT A
FHAL T WY AT E AT 9 gw TR
a3, ot wr Aifa gAmr w571

qHT A qET F 1 @ A w
T TEAT AR | A TH AT ED

o OGP AY FAET AT @ET wiEr ZAr
5 wE @ o8 fw oeEA
7 I M T T 1 WY
Al wF, HET AT a%T A9
AT, AET AT AT WA AT, WAL TH
AE  H UF FTAI AAT FLT AMT HI

# @ A 4 forow s awr g fw
qfew & g4 # 3w & A, faw
FF F agi @ feew & wreee
S0 uSEEH F Mgl ¥ G ogn ¥
ITF  EIa W HIAAT AT WA AT
IFF OQFEA FEAT AT IHEI
FTH 4 IAF  ZEHI—TF AT TAAHZ
# fau fgdt 777 warfag 7@ 2
gga  fwam  @I@E EnO oW sy
FT WA qATE AN | AT q@T AT @I
# @W awa ara faw § aga
SEm B W ® ) A UF TA 2
FIATC | 7 WA A T TG AEEHE T
40 99 F; IFE, AT AT 97
I aww  wws sAry fmw owy, Aar
%7 fzar o oM qar v ¥ 35 &
T ® AN AT A/ wav aar fer
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a9 gzar g fr € aea 7@t 3 a1
™ &W W AN ;R | fFEEA
Fr a7 gW I, FTaAy, T AY @A ar
§ warar w2 v g frew & 3o Al
F1 %4 a1 oA aaar o agd g 2
fgr  zEar &1 FEfeEwar g9
@it 1 fF qTAEr AT 34 99 g1 A7,
zzg wr famfaar arr €0 g @
s T e sy =rfae fE oAt
& w0 g AT W W v @ L,
T FTA WA E ) A a A
fr ag Tig1 fem fgegeam &1 osar
1w Zar an, e arnd F
qg 9T KT STET 4T 9 HA G
g BT @ & 1 WA 7E O ar @y
2 forerar € ava wavE 781 & | IAET
o #1 e ayar g 5 oaww wr f
FITAT AT 1 AT AT § oariy
FET F | AT ATAN JIET FOgEA

2 !
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T OFA | HIF AT AT AT F
faw farw g &5 w41 wzdr w0 qraar
qAGT IIAT AAM | FW WAT F E
afFer # 330 ¥ 90 TI;r 2 0w
qTH AT F39 & (5 73 qqeq0 2 {5 73
WO AT & oww FoHiw fRr gad
TR AN AH F AT 9T T q30 41T
Fol wEFL fF T frg gfwr 2
WIT g qam § 917 faegern &
AT RAFAA  IAG FE ATTT A4 |
AT UF [AAT AL TACH F TR
g FU A fF 3z fear odar §
% arz 3@ f& 36T w3 aqmar
& 1 #7f ga% et § Ag7 7 @y 7
qZ AU 3N UCET T T F )
AT faedt & fgrgzara i arfweara
% AZATE F ATT ATAT AT AT ITIT AT
qEA F ATAT AT AT AT AT
faseit # A IAF I T3 T ANET
gaATA wrsy IAE fasar d 1 fpz
zgd  f® AR @ Fgvar 3, g@i
FATAT F Ar FEA AT FAACE ) ST
gt W FALA T FAT T A J0OT ATAT
HE AEA qET 0 ;wEar amfow
3T WA JOAA FEAT AT F AT
IAA 4TS A AT HOTA AT AN AT
¥ fTamy w3 @@ # fr afrsr--
fra g & 5 frgeam ¥ A wraq
I FT F AATIAFC TWAT TEF F0A0
2 ar f&T g2 sy 917 Fr7 ArareE T
T FC W ALAG I AE L
AT B F AT A0 AT ET FTAAT
g, aftFT ¥ HIORT FATAT FA1ZAC
g 39 aedt & qwar 337 FAfw
faar wra . sawdraar 2 fs
& fedft wafgar at % T2 7 far 98
gur A1 fgegemeA ® w7 Aqmv AW
a1, fRewEaraar 7 31 @ 7 fras
HEAWT Tl 2131 Al T a#1, fq457
Gfedar w1 T2 AE T0F I IT AAT
HAT FT ATAT 9T F0E A0 ALY AT )
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7gT =W A 9T @Ers gidv § fr ag
fgama =% # agi 7@ wrs, 77 fEam

oA W WAl raT FwT 9
qE @I AT | WIT IART AIAT
feafa wT v @ET T MAT 2 1 WX
Tz Aear @I ar #weE qiw 9T 3w
zzm € Az W qfar 5 owaw
g5 & wfuge & 1 39w amg SqEr
gar awl &1 EEE A oo
a2, fasw @ 0 @ax
AT A G AT AT BIRT A
A94 F ATAAE I ITATH & AWHIAT
FEA 9E7 I AT OFAT HIT GLAT
FT G0 @A & a0 ST ATT W 39y
AT AT T RO dqT qF 2
was  wE # AE 9 @A A
AW 2 BN AR FHIT-
A A fagm oF wear gfaze
AT &7 ¥&T @ I var g fw
am@EE AT 3% fgaw wisaT s
agr gt g awar # fomw
Fgi 9T @THT g5 BT # g
Tl Far v agr v ard 2z Wi gd
g @ IT OAWIF AT &I
TET AGE T OWTE 1 WY IR
g9 UE TEFLEAAT ARAZ | AT
fFdT S F a3 UEr 7% a7 f57,
WIE T IAF ATAY AT @ ar
N T AT T TAT F40 % 6T
FOE WET AT E TS WA F )
# wamar g 5 a0 39 793 7 I
@it ¥ fau w3 U= A w7 g
qEy §, TwEIT I@IE AW
T F ZFAT F1 AET UF AH, IAR
T AEEI L FeAl AGN T FE AT
®H AT AAW  F ALEATA B FEAT
% ¥ OMOT, AF AL AN H AL
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oEr | WAL AZT F AVAAIT &0

IO g1, FAMT 77 TAF T30 g1
g %ﬁlﬁﬂgfﬂ"r# feur gur 7@
| AT TEAT TAF JT T E
T Wﬁmmﬂ?ﬁiﬁ‘ f aar =@

fol ]

mﬂ%m wEar W@ w9 o
@ 7 WU WY AH FE AT @
Zar Sawr adieee Fav g 7 weAr
ar 9 qoere 4 #E qgar ey ¥
gigw Aw owd w3 0 W
gz waa fym ¥ f5 =mrow
et F 1 o vrT Az fe Az o=
o1 A wrfear § F wrfaarEr S
Fgr & wr F, fyasr g 3w
B WTAE R, AT AT IAT AT
AR ATTA FLET qA G AT AT 2
f& ga AT ATT ATTFET AAFE FAAT
g afe7 feggem @ 33 T30
1 @A FAT  wrfzATE, STE 717
WHFC H LA ATAT ATIH I AW
¥ w8t wfas arfawdr 20 gg
awr feedt  F wgy £ 4 frelt @
geaal # arq afga-7 fzat o fFag
qAAEAT FF A §, TwT FTEUA
F =f¥ T ¥ Av o w FIm AT
@ E | TAT WA AATHT T TG
# 1 AT AE W AEA
qTET AT & FEAT A WG §,
Fzad fomr s =1 %1 wNT -
=I0T F AN F7OSHT TEE T 4777
feqr srr 2w a1 R @z Faerr
qAar e 1 & s g fwoam
g Al #1 aaa Gfag fagaw
e g4l 7 HIEI A T AW F
fagrar 7 wgrst & agar faar g
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[#fr =reeft wigw fawmr]
wow ¥ A1 g faar mmr 0 Az
et & @i oar fEe &7 gt ¥
s faar mr | w4 oft aEAT giEdr
9 AR FT THIT AFC ITRT A3@A
gL Faar g | # o AT 10-15
wrefadi ¢ & &T oS ar wrfzarfa
¥ GHIT AFT IR 42@F T gFAT
g1 FET w@w M &g T oA
ST ®T gl Sl @i a|r g W%
IAR dzE@T T I & | wwP w
@A qET WEHT IO AR HC qFAT

g
gl av wifas T 7 T g,

# zw wwer g @ W & a9 "
us GEwr Hd aF @ w7 a5 2 '

F &, WU WA AT AGEE A
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f forgeamr & weaedt qeml # AR
faferw =@l & o g & @
T F AT T IO AEw § |
TEY FT AT KT AT Her faraar
g1 art fegrnT 9T FewT ST F
FE HAST AT OWEH F ST T
FEAT FIA K 80 FG T G | FTH
am &1 ¥ FgOAr WEar § e
g f¥ W 9w @ 9g auey
% 5 gt g aw & & Mz AW
famer ®T W& wrHE, &7 80 aw
TEN UF a6 § WA TH AW AT ag
gar s« & faeeft 50 oREY F
gy #rs frear & & gwar g, ar
go faw @@l w9 2w A Z2F 7

- wzd WA & @A AW I @

| wmEraEw "7 a@faw | -wmE
I gsEIEl §AT O§ | WOE 9
Mar Fur ST AATEATE | TEE
Iz A wWE @ e g R
ot COT VT FEA W | T AT
¥omw oy WE T AT dr A @
fa sy srer fafemm amon wfea
FET AT AT BT AHET TT FEA A
ST a1 g a7 Srafaam A Gogwt §
T aT AT AT THH  AwraA-afEd
FH AT WIRd ¢ arwm "l
ars g, wie-frEet T g &g
P F AW TET T wiT AT
g ¥ ARl 7 WiF AT Ig AT AW
@y &1 W faw fF sgfom
¥ wemwd #1 gL gATE W,
fmft w1 wra der 9w wEfag
Tgd WY 9g WG FL 2 fF AR &
™ o § x foaw # AR ouw
fegeam & ot Wt amfopar a7 #r
ST 48 8 STHTCAT a9 KT Fraan |
WET EFET & W 9T F %9
g1 = W ar s gfggw &t
T|H 4T | WY WYA APET @
9 9T &g qwq 3 & |fegw |/9Qr
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aat wfqa g = 0 e we
a% W 4fggm &, wWF WAl
fafgr w1 fagr & Ak wEw
@ fafgs s 2 9% TEw fas-
A F AW AT ANTCCRAT & Ar TE
7z g9 F WA FLAT AMZAT

A gvw Az & fe & o =g
z 5 smam & A g oF A
F 93, A AET ¥ ¥ F AY W
oTaT AEN weAr qrfge 1 F ar sweg-
fom e qe ¥ & 9 oy T3 AT
faare g TeEafs 737 T A FA0 AT
% amw f fag wrow At 9@l qam
Tar 2t | wegfeag F fao & [rEar g
fo s & 1wz A dar ar
Faty FAAT T A aafa 79 g
fagst a9z & 7z A9 AA AT
TE FT AR E A ITH FIAT AT
arfar 1« 3R S owEr 2, AE
as 5 o7 a% 2z wraAr A7 T &
ST FTE WAAT GAT AGF TT AFAT,
T AT W ArTHRT awTs weAr  Arfgn
fe 7 goen waErw qan, faaw
AT O AAT FA AT F, A
AT 9T AZ F0AC | S AAL0Ar A
& 77 aFa MK ag W #@r g
AT FE FAAT A3 FL ATCCHAT
FEAT T AT AE FLIFTATFA AN
qAT AT AT qAZ 6 FEAZAT AGT |
az fasga A & 1 AME AT
g faweT £ 1 wwr3E, OF
qEE, = WEA F WRT I5 FT
daar F#¢ % f& w Al
o faam & # w7 frar s
IgF A Fg X w1 farww AE
2 Hogwawad §fr s

f5 faifaai ¥1 330 & "FroFC W
Y, A, afed wwam F 9Ew fao
e wl T fear & S oAg A

[RAJYASABHA]
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W, WOmwAIW A A G oww
FE  WATGTF  AZ F FAAT T
fezama & wmar g A g 1+ & w@E
frg  da g 1 fo fegem #
T, T AT 9 5 Tlwer
M ™ 1 oF AR T 8
W e fggeam ar oo #
S AAAAT Tz @ 3EF fag
g S AET R gwy faars oo
afer @ FIT gz 78 94 a9
g afsT @ St 7t ¥ sy
i g7 o # gafae § g
argar g 5 am faar faaer am
TR | (s7%gmr) .. omaw
A TT AZT FIA F7 qwr T oy
FETAT T AT |

ATITHAT FT AT FAT EU
Tg HMTH AT FATE | AT A7
FLA &AL TIAT A1z fer F g
O AT F A adt ? wefoand,
gt F AT AT F AT WA THAT F
Fzaa oy o & siwat a7 wear
far war @ gaFrama wrr 3 a9
N ar | W we A4 frAw
T A WOTET HAT F4T F 1 TR
arg A F wpaAr TigAr g v agiox
AT WY AET &7 A 10-15
FwaT Z AT AT F wOTRT 27T F AT
wg g1 g 5 3t o= feowmamrar
1 gr avy &, faegy fafeas =q
garasT ¥ | 97 F 9 37 qrfaqy
¥g @ Az a3 § 5 @47 W
gfgsre 77 & F 7T IF J AT
¥ az T19 W Fawr o7 39 Tar
g arAr A1 feafa &, zaRr Twar
29z AR UF | A zAfAc
& wra 72 wWr g % 91 93 a5
feama s foar & 1 90 qa4r
2 o 7% §5 AT w97 arfas
aqmr & | #7i0w TA e § fgrgsam
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[t =rzst w1g faaw)
1 wqr gifeat fowfaet gi sifdi & 7780
v & e s fgeg oy war A0 gEet
qT R AR A T I A T oAt
v AW g faww g qgew @
forg &, 09 & @Y AETHTT 9T H
FFT 7@ agi 441 IARI @A gl | &
qrer ww fam osw 9T W &
a% & A 9T a1 & wear & 96,
g 39 9q a1 fggwmm § 9" gw
T § woa w, ot At A Afew
gi fadde, w94 ®1 Fg9 7 a1 §9
T am gAr Tifeq Afe w7l R
gfaaiear @ 3w @, 9@ fggwam
FT 93T U9 A3 & T4 § @A Fgar
3 AW TE AT FT [ K, FE
wgat & & wuedr e wgeem, wr
Fgar g fowafa o &< swam2 Faw
ST FT A | fgmEE F aw w7
qTA WAL FT T4 w1 G 5T, g7
Tt F1 W97 %A fHaq A fe5T o
Fw ¥ o AfgsEr § 39 AW & S
aifes  #—a o fam g
g W F—aq 7 Fuwa % ag
qeqT TTHT FO 3 @I 8, Ag a9 TAHT
TP o @ g A 5w qwm Iy
qHAT | FEAT oar o 9§ F Ay
qT §/W At & amgar § g oo
¥ AWM 9T #9A 91 Tn e 2
ECED I GO 01 = |

A Aw fag o qdadt 7 oW
aaT grr g1 wAwr & aam f fE
I ATE W g F & IgE
fegar faq 9 1 at =@ ¥ ¥ foam
q% ? ug mw i fy oad ?
forr &t F o =z oar faar @
ITEr A1 qed  fae § T @A A
4 @7 4z W we vt # ar g
ffan | a7 faegws o qaw 2 5
w0 wg ax fee gt 9% & oy

[9 AUG. 1982]

Freedom of Press 364

WA g qA g S @ oo W
g W I aq 51 afawre @ ?
Woand & wy wgr g g,
U% YA I AEAT §, I A
ar qE Fgm uw BEr a faadr
gfe o aew agi feaq &7 & 97,
faadft #1 2, #t7 e ¥ § T
faez aar Afse 1 o aw w s
¥ O @A § HE @ gw AT
AAa AN 2w e w1 anT
9 A4S & rawr 01 7 77 @,
# faw g & wmgar # foowmw @
forf o et F o 3o vz ot g7 U
AT FOFEH AT aTH A A,
TH & 9 0% S-F9rEer 97 57 a9
& 5 wa ¥ faemr ot o wwar £
T AT TEAI ZAIN WG T AGT &
AT qAT AT AL T | AT ATTEY
A a7 FE wF @ owow o TE
ar q9r A1 frmmd g wwar &
Tg A1 § w21 7F # 5 Ay &1 @
tfem s @t 81 A anya
W @, wdr s § gy v free
T H AT T 5 A& war froaw
AT T wgTE @, wa At
fawam ot gt ot af § g
ST @ ) feedt T oaw A
‘iral‘hal'ﬂfﬁ‘l i T frgu & w=8
AT AR AT AW G | ITEATAE
WEYT AT A agt afaw, 3 gem
WIE Z | WA TEHIT A4 Al AT

s AR AF 431, WH F( ATE
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AGTT  FEET AT BN Fr fgew
AT R 1 IAEI AMAT R W AT |
AT A AqALH Al AN AA TH, AH
TTAA, WA § a9 N7 a7 g7 FOCHT )|
wafau 39 waverw wERw, § aga
TEHTAT H T AT ¥F @I E, A
T wea w1 WA g F e fgmgem
AT 7 9% WAT AT, FTAFT wAT
A § IAT WRLAT FH A FH OFAT,
W I AT @A, I FT SATET FY
T &1 & W ¥ ar A
FEAT | QTR qfEAT ar ariE e
F AL AN § IAF ATCH A1 A
FEgar g | Afew Al s H W g
IwE ag ® g % o 5w dw o
gfzq g9 & T919 | #qiE qTE
qra WEATE T AE T T G
g6 3w fadt ¥ o gu g
faT AT S AT T FT GHAT
fem 2 &f<w, # 780 sgar v
feq wa 41 a8 7Ef g wifze fF
faeett & famm g fower & arer =&
FF 1 EE fAv W 9T wreEeT
FT Afqw 1 uF T AW, @ A
7, WEMT 9, TARI Agr A ATH AGY
Z, w3 favnfr ==t w0 ﬁmmg,
fazrea, afss  =faw g
Zr & ST =rfge Wi wTe A
00, a1 gaw fao & fear
qETT ¥ AWT AL, AGHRL FrY
TEAT | AH FF  Ag & fEv oAy
FraT 9T wE F A1, afeqw a7 F 7@ F ¢
F g fe fegeam @1 92 94
T HHEH g F ag A AT A A
qFAT, FTCAT AZl  AFAI, TIHT FT

ST
ATTHT
o

W H o FAT AE E9
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#z T AL FY, F AIZ 9T d37 qE
gTEdT & gra ¥ wfagm w5 wwar A
g, WA F AT ¥ ogrg ®/
fgrgeam a1 oo @AY 2, FHewwA
ST ATTR T H 9 AT qFaT 3, IAR!
gfteg g & @z 1 39 4%
LEEUE L GRS L A

ot afeddr wWT (fage)
A IIRATSTA S, WA ZH AT
faarc st @ E f frow o wiw aw
w0 e § wegfy wraw A fEar
AT 9T 1T /IETT A7 gwar 2 fv o9y
AEW w1 gwafg o Far & 9w
orT I F avg-ara g off 0w wEr
2 f& aga ardt A o Ao
§  Fwwrd Awfat F, wd-aerdt
Arwfort ¥, 9% F9¢ gAwT afaET
Hzqa sz @ famr oo

a3 w1 fata s 7 fan
gyt ogar § W a fader v g,
F N9 B FET F ) ATHT
F fatra & forg 57z a1 ot %57 501 weATE
g TEET WWGA A & F

[setwras (st & ¥ wiga far¥)
g3 gu] o

& g At ot F q@Ar e §F
0 fowsr g wdA 99, 51 9 97
7w &1 ang fagr, TEW g 5w
guear % faawm & foo sar fwar ?
3w A9 & ag g 5 9 g 5
@ §, A A dETEE e #i
THTE AATE AT FFE UL
9T FATE AL WIT I FIIA G AEL
faar, graw & 74 ¥ 9ga 3 framga
FTEE qAT TE | ATHT 9471 47 % 787 9°
oeqHA 2, AfFA W7 4@t & WA
ATHTT qGT I FTAR TIAT AT F
BZ HEM ¥ OeET 9T F9F K A T
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[=t afeadt wa17]

Sq Ag 9T et wrE @, AT H
w1E g AEE, W FE 6w
S oWTET aTfaed &, s §g ¥ A9
aweqr agt & wwew gf 47, framm
arfer mi @ §7 A S
frar # fo faaeft amfr g 2o &
HT @ E, W ATHI F AZ HAT AT
Tg ATEATAT AL F a4 &1 feqfy #
% fo wror fageir amfcRt & smrAa
FTEE T E 7 wAT Ag wEMeedn
Tz a%a & 5o faRwr amfos
Waq  F AL AHIS TCH G AT @
27 90 swwra 2 feoaAry of o
afy & fagar amfor sr @ F )

o 9T I9efed ag &0 & fa o
48 ATET  TITE AT, IART 79 T
fear s & 1 wror ATHTC FATSWAT
qATT AT AT ATA AW F OF HA
F T T AT ST FAT E I ATy F
gaw %, wingz 2 W faqa &, 77 v
o ST E,  IEE GTAT F1 ATeql
TAFTAR | AR FAT T AT
fr fauit amfes gads £ a1 «
g1 o amfetF s dm 0
¥ 38 frgm E—fafraafar % g9
FHA £ | FEA F agT W
HiT A% WAAT q3T 7T AT FT F
amfor a1 273 SRR w5
ZATL A1 AgT § ATEAE AHOTT HIT
e § ooy F, agt #7 awfopr
SHT FIA E | T T F AT
¥ Fa-fel wr T T 9T F 5y
STAT ATT B a1s 24T R FEw
forez & arr faar w<d a8t & amfew
I+ ST, AT wewre T w1 fafraa-
fr wzz ¥Wr wwAT & a1 Gw@wT
7z r wgfr gwa fafeww Wz &
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T FITA AT | AT T AMCAT
Atz e faez & am faaar &,
7 @ w1 fafzaafor =we g
9T F A1 oAFar qF gAT E )
afraexr ¥ gt fade Arifes @
g g2 waWwrR g 4@ e v
2| TEI W AW UGG FTAAAAT
gEfea gar & 1 wrEET 9T @
gafamd | uF far mweEEA
Zi far wrEEaT 38 wfeed & Far
2 wraswE fade sfpwara @,
15 faaa  ofcfeafzar 7 g1, @r=-
a7 FE AN | AEraq eg ama
fag & ? faeft amefest #1 wrgdar-
w15 fwar sirg, st fager Fofes

garaeT fam darar & 3 A

feetz  fwar wra, fedare fwar
a1 TR faw gAeEEED
F1 ® ®z owg 3 B oww
fazeft AWBE F ARTTATHIT FI
T AT gwewr ¢ AL fag
IFTHTE BRI IZAFEI FIT | IIHT
arg FAA fs I A IAE |
it fau d3-wg W a9 A0 AW
IFAT E——TAFI AH qeal & w7 F
ga1, frsqaen &, wEA W4T I
Fm frar, 24% a1z 97 &1 OF  faar
T4—TATL TH T8 F1 9290 ‘47 &
qm T AT TEE N FY AT g Al
gaET TrET AT AEF TET, 3 fAC
THISEI @ § | ITqATSAA WENLT,
§ Wi F ASGE ¥ TR AAT F AAY
zgar wgArg fe aais wg wram
as Aifae 78 &, fagre & wfegr faa
#, syaver qoarar fer 3, afeadt qara §
##r w2  f awre ¥ fadad
gem f& 32 FT 940 FL 7R
g Darfgra 12T @ & wGATA

¥ war a1, g4 agi W@ B9r ar, f&

*
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FrAT AW F 12 q1E faEr AN
FEATY ATA Haur § o A amner
Tor TAFIC TET HL @I AIT qZ
Fol M 7 wTor g AT AW F G E
Rt agon F0 4 F g aer A
F7 & ATAC TA AT, AFA FZ ATEIT
qEl T, I ¥T HlEF, AT TAAAT,
aferat st afesdr e § w717 wEW
FRRMIARTFTAN ®E 1 HOHIT
THF  WTAET FL, T FL | AL
o HE ¥ wRT U9 A9 F WAL
TEAT HE T ¥y ¢ &, qEis
frgre #ar Wrg 1+ FAT FqEAr
AT E fE MIA A 3H A0 W-
FTT K1 2 7 FAT A9 A 37 70 (G-
forr wrzz Fx avay frar 2 7w
ug wORTT w A ¥ fR ST s
77 W, FATAT  ATATST &AL 2,
g1, fodi & fao wer &F &0 77
NI oo & SO BRI o
 ofeaw § ogwd FEFE 1 71
S owErE Foaw off e § WA 4
‘78 Am & =zaw fidmd &1 T
qEq 1 78 ¥ SAAT AAARZ A IH FI
frdiafory wzz full 1 WTE A
FIOH AR FACTOH A wETAn
faZwa g1 T 92 §

5

oy O

3

st wewror TR (ofeHr )
forr Ferraia FToTY T #ey T3 FAT
z¢ a7 Fr 4  fedrawtme 9@ &
T

sl wfeadl gwiw © TF HA AT
gH FT WAMEZ | TETHE HHFGTE |
w7 fedmatoe w1 § 39 w79 2
IHF  AAEAT FEA FT TUTH HTL )
Tx i 7T w29 & fr fader aefaw
¥ OWIHMM AT FREGT F, AAAIA
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FIAT ¥, HaAg T A F o0,
T 4T Ut |

AEHT HIGT AT &, TRIE T F29
g mwm frsgmw § ST awe
BT & 25-5 FI —

"The Union Minister of State for
Home Affairs, Mr. Laskar told
reporters at Gauhatf last week that
detection of post 1971 migrants was
going on in full swing, without any let
up. Similar information has been
dished out by the Dispur through a
number of press reports earlier. But
from these statement the actual
situation seems to have remained
unclear."

# AT WA ¥ A1 ATEAT F
N IR ITAH BIE T6H faerr qegar
2 7 fega anm w1 s=Elq feEe
feur & o1 fa3eit 2 9t foq 71 feds
feur & 57 w1 faw arear fagr 2 ar
fedlE faur & 7 = gawr F wee
ol gETedigid | IEH e E—
"The highest number of thirty-eight
suspected foreigners has been detected
in Lakhimpur district so far and from
other districts namely, Kamrup,
Nowgong and Darrang five to ten
persons have been detected. Those

cases have been sent to the district and
sub-divisional screening committees."

K FFC HET H F{E@ ATEAT
f wa w1 ZziE i & 41 A1 TH FEAT
gaz 3w 2 7 amyd ¥ 33 fa3wn
g7 maw fadsi & A0 w7 1 AFEa
¥1, fo29 s araEs gregrg 7
qUT Al 2 T T A0 35 ¥ fAo 2z
FHTFLTEE 7 [OH AT OHT AT 2
AMAMN § o4 & 717 6 9870 a@e
FIAMAGE | FZTFTE 3947 721
1 Tl wardE ¥ fRgEr @1 g@mA
AT AT & | T wEET WATER
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[=i afsad; 1)
@R O\ W FEE AR A
gerraTd &1 v faa wgr G fEr
unr # T A agi @@ e
AT FATREAZAI4T | FAYE § AV
T gATa | FE mifEat w9rg i
AIT AR @l §T47 74T | 92 AR AL
w7 6 S wET drE 4 39 7 AR An
A TH FA WG | T AR &Y
59 T WTLN 74T &1 € AT AT 47 |
AT & @Y, v Afger SwaT e,
HEA UH G F ueEe T faar war
T g T %31 @ gw e fau
HIAA o) STFEAT 7G1 FT FF4, JRIL
fam wzam AT sTARar W@ AR
af qn 1T G & avEe A5 W
2 uw wfzAr A1 T WA AT
@q AT A2 A 7 2Hq Aty A2
FOAAT 2\ AL OF ALFTL AT IR
T T 720 2 o sreafy wew § uF
TqaeTr 99 W21 2 v ared A
TIFA FT AGAT T E F )
F IETEN MEL W AT FETHIA AT
H UR AR FIT | W T AN TE A
T FY AT A F0E | A TEAT
FrEar fi T & e & o faeem
7| T wwe A TEr & aw fave g
2 W 3T " T &Ml 2 TZ W AR
arEEfewr Agi AT a%T 8 1 WIW T
% fAm Fidr eafaEat w1 9FER
AR WARG O£ 1 FA Al
i fgara ¥ avErT Wy @ § A
W gFrC T ag famed fammn T
4zT & AT AT q3F E, AT AT
W @I A FTEATN AT AT AT
FET | AT AT AIERTT AT WG F
& az =ifaai w1 q@s 780 a9 AR
AL OAT FEF OB AT g Aa| 2
afy qAvT WA fAwEn S oaFArg )

TIEl A%l ATH FRTIATAIEN &
amfew /I #1 FWFFLH B
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WiE gEad AR AR age o
T g o wram fem Hewr & 29
7E oW —

"Bangladeshi in  Assam  Assembly
Secretariat. Two Bangladeshis are
understood to have been appointed in
the Secretariat of the Assam Assembly
recently and many more suspected to
have entered already. According to a
report received here, the appointment
of those persons were opposed by two
officers of the Secretariat on the
gound of those persons being of
doubtful citizenship. To utter surprise
of those officers, the two persons are
now serving in the Secretariat under
their nose."

WFT I Fiifewm WIS aF Al
ZAT 2 | H ATEIT ¥ FERT ATRAT
gf o FaAF " IWF W O0El-
TV 2 | T AT F FF gEari o
B 2, 9% W9 a1 Fgi ueufa
WEA ® W A AT S ugi 4%
J TRAT FAA A fFHF AT H3A
FIwT TEgA 8 7 T Aqqr W A
oA AT SATE A AR AT AFfar
4% @ 2 AT "ET §AT EMT | ZEeT
wed 2 f& =@ amEE #9901 §viT
.17 AT AT AT ) A AT HA-
FR T AR & AT dB FT A A7 |
Hfda S agi & A1 wAAT  SHE
TraAaE =Y faut AT @UE 0 @
M vl Z & oA e weer
L wfEe sgias BT AEAET T
g @@ A Wee wEew 2, -
Arfas Fwa § W T FeAv NqAH
21 WA AR &AW fraed
aamar # & fom de&t # ag & et
o1 @ § afz 3 WA &) 9% g
&1 W ¥ fagi @ & fear svaan
v WA A 3w rEe @ AiwEm.
FLWE WA ¥ faw AT famie
I AWAR WA | WP UF w0
IS & WY ATRIHIATH AL AIATE |

"
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IT% fa7 37 wrwrg e A fawfza
A FeAT  azAr | 9wy @A
FI AT AT W AT W R A3 AMQA
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9 H FT AT T UL ARAL AT A5
A 4 AL AT ATI0C AT 37 AFAT
A 9TT 4 AT F ABIL ®2A 7 0 A0
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AAITHA M AT AT AFE ) AM
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#qa  fAara &7 7 34 Agear #1 fAam
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I ATHT AT FY A1F 9T 47 AT
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A AT UTAFT A2T F fA0 Fem
1 owr @ 2 fas F ary 3z
% feafy faoe a4 2 1 daan
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v frzei 2, sar fedfiom &1 9189
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arceq Fifsa, & awar g fF fedfe
o7 feiqz &% AFEI0FZA S AF |
# 2z aff az7 5 vawr AW TAET
IS FL RFE, AAIA F G FT AT
T ATAFA IR SEIT FE FAT
Ai w3 wfedt F am zAw 99 T |
Aq TIAEGIA AT W AT AT A ORI
faziza 1o a7 7z asf § 349
Zaan F7TF . W7 AS ared fae
FA13T | FI AE ATHTT AT 34 A
Fi A A AT gFAr & A
a1 AW A FAMAAT A oA, qAw
¥ wawrar Ag F1 wH, AW o4 K
At ft ¥ g AFW | AT HAH F
AT, ATHTL ATTNAT FAAT AT2A) & 1
7z AT AW F HEY WrAA) F af d
fs 7t qalga Famega i
feedft qrr  GRTUTAT FT FATAIT AR
FTAT AEA | WAq & AmferEy w5
az faoarm gia @ 2 f& zaer 91 99
faaar =g swawa w1 oA & faa,
FEF e gfgamr) 1962 AT
a1 # W@t 9 Fa1 aErdr afqafadt
T 48 99 AMEAT H A@ A4 | AT
Faw % faw 97 vgr &, @A A
wq f& @ o AT SAT a9 a1 8 0
HALTHIT & T TATT AT« TAHT
aad w2 a1 #r fwar o awar 2

a2 g F AT WEE | AN
ol 99T #iEi, 3AaE0 T 75 )
wE BrEr {r wiw &, v AT 3T I
AN ISTAFTE | 80 AT, HAT
frega @ wre Wigd dvaw aifeEi
# 33 377 w3, fagre i zaar fHa-
AfF4T 76 7 T F 7 74 w1 #47
awdAlE N 7 INT WIA F AEA
q qmfes faagfear assad, w1
AT TgA WA ArEA 1 &) A 2,
IAFT AL H, AT AT FIq 7 fAwa
2, TSt FT WAE H W T AHF
farpa 2, @WF AMATE, @A ATAT
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g AT T AT H AT AWA AF AAAT
&1 few Todr BE Wi § F
o faesft Tmrgur & 7 wEw v
SATT HRF & HIHA & |

AT, w71 FrrinE frwre-
T g Agrfaaa seE) agr aw
g | IHF AW A0 FT s
f& s ot arigyrese a4 I9F Far
T & R 30 91T 076 Fo wo Tify-
T frEgs aan foed g & 20
forazer fasw agi S awar &1 =
aF Fad AT F0 aTIAy fRar @
18 FE 0 oo FEY | wEAT
% 87 @ & fF ¥ e T
2 f& wror qifewezs grmae 3w &
WA A F ST AT AW AT |
TN K oS q0T F0W ¥ W @
IFwT T £ fF 1984 aF R T AT
FATT AT FT 30 | & FTF12 & ST
areer g o waw A fenfaer fasw A
qAl qEYE F IHE A wre w@;rH7
w@E ag W 20 fevfar faa T A
are & UF-UF ¥ 25 gonrw fequEes
AN HFA E, SHET RTE @ 7
o TFTT WHW K ZRIE I HT
AT qT gfA 200 FAAE FT AT
AT @, HOHIT A WTA A% IqE
foe Fw d four 1w wrEa Tl
i & wwar  feawr soInr geT
wifgn, wrs dw AE @1 @IE | THET
Frow 4 # fd ow Toe fasedt & 39%
TEAT AT 2T & |

THAT 1 7@, TS UF T BR
FAT 9T 28-10-80 71 e &vare
¥ mfas gufr & 313 § ow fooe
& # Adr wErw ¥ qmar gl
f o &1 wifas wofa #1 w1 F9oT
g, IEF ATL H HAT T A TGH FI
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STAAT T HGA 987 K A | FFT A9~
fez  Wfewer gefiEgE aar, IHT)
Fut feafed | gerar T fe vaw
qWH § ATEE T & w0 FAT g1 EI
&1 & owww wreEme SiEar fw
AT AT F 5 F7 § T777 47 A0
Al AZT AT FI70MT FEA1 & @ HHTEH
ghit | qE a7 sreeT feet @ f
TWaE eHEIfAE FETEmT S
g qredm & 98 A9 F yaT
TR (F  FITF HHH AT R
awt FE T E | THF AT H oqAT
wgEm & & wwar sgm fEowr
7z amw &4 & fF ow 3w w1 e
WE? WU FAATIEE AT FTFLA
ST | UGN § gAY 0w TANT
gy amr yARr § o AT A
IWFT AGH WSG( g & FL qwefl & |
Tq fomear san faasr sifge s@ar
AT FEEFCETEN & 7 TH GAM F(
qGT ATTUT ST HFAT F Wl AW
wifas IufA FarATEFACE | OF
wrr agt agw At aws @i g fog®
T H FH-FA T R ATF H
FEIATH & e AT ST 2T &« w/ir
g ¥ fa afafedc aie wfom a1
gratey 7T @EF0 ST | FuT
H AL W ONOFTE AT TE 2 7
yg St IATN ATA® WA E BT AT
s wifas wwat 92 =T 41 &
HAAAT F AR FH( AR G oAwAT
g

e # OF A A ATH HTEAH
@ HAT WEEY T FEFAT A ww
F1 HHHT  FAT WA | TGN
wrw  cffmees g0 wwear fage
g qare ;@ g 1 faslr g@
¢ ug qatwer A wEATE | AETEE
# AT STEA, HEUTAA §  HfOgT A
HTT SITEX AT T&T F AT @A 4g FET
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FIO T AME | AT WA T F
A ® A g€ ¥ ) ¥W WA W
Ie0d w9 § fafegy aw o =
TR AT AT A E | owTT fFT
F Wl g fawa @ & g3er
ITHIT AT @T E 1 WGIR g2 9T
A & & IHIAT IART QRT AT
Tl AT W @ & 1 At frd
18 fFai-HET aF @reT & gufaw
TAFT ST ITAm AR gr @I 1 &
wes ¥ fAageT s wwar g fF
amrrA e 1 T feafy @ 3awr 3
AT | FFT HEATA FTHTEN @7 47
a1 &M 4 FAFr 9% far gt 3
TFEFU F TT 9T FIT T QT |
AT HIRTT F AFAU A0 FFT TR
FZIAAT TP T% | WL, wifa Ay aval
e FTATAT AT HITEHTIATT FT2TTTAT
T 31 ATAAT, 375 &1 ATAAT | ATA
I9% AN-T wErEE, fases, #i7
afmqz & 7 A F FITW AR
qIIET AT WET FTAT AEAT
g | g U WA A agi 43 gw
g a7 WA WMV E AT ITHT
araar & ofifaa 2 & 397 fa3aq
qrar Tl F aaw @ oaifas gafy
oz faftg 4w § | ATIZ F7F T qAT
¥ A% A7 oA AT AT AT AR F1T I
ATT ST1 37 | A1 92 & 3TF7 q81 AfUT
I mfgw Ivatn a7 wmo . wig 3A%
q19 ATTH(T FOLC | ITHT AAT, 3%
wgdt #1 F7 FA | 72 AT WD)
feqfy v 27 T 1 zfa 37 =99
9% ZET F1 wigs e IAwr g9

F ®EIT | galgT w7 3307, 07
qraar = R AT E 0 T &
g F A A [T FIATF

THE VICE-CHAIRMAN (SHRI
LA.DLI MOHAN NIGAM): Shri
Dhabe. Not there. Shri Kalyaua-
sundaram.
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SHRI M. KALYANASUNDA-
RAM (Tamil Nadu): Mr. Vice-
Chairman, the Statutory Resolution
moved by the Home Minister, Shri
Venkataraman, for the extension of
the President's rule for another term
of six months no doubt has become
inevitable and although the ruling
party is responsible for this abnormal
situation. The House has no other
altrenative except to support it. Re
garding the Budget also, it is necessary
to support it because the Government
in the State must run. But I have to
appeal to Mr. Laskar to withdraw
his Resolution, especially now when
the crucial negotiations are to take
place and confidence-building is
very essential. If I am right the
Home Minister will be having a tri
partite discussion alongwith the lead
ers of Assam agitation. For those
leaders, confidence should be created
that the Government is earnest and
serious  about the  negotiations.
Government cannot conduct
investigations and invite the leaders on
the point of pistol. If this Resolution is
withdrawn, that would go a long wav to
create confidence in the minds of the
agitation leaders that the negotiations
will be conducted with a view to
reaching a settlement.

Sir, the situation in Assam no doubt
has become more complicated and
abnormal. Blames can be apportioned
both wavs. It is no use blaming the
Opposition or the ruling party. It is a
serious issue. The ruling party no doubt
is essentially responsible for this
complication. Earlier, the Left parties
came together and worked out a formula
and other parties which were earlier
supporting the agitation also joined with
them. Ten parties together formed a
front and wanted to take over power;
they were in a majority. But with a
narrow partisan view the ruling partv
called Congress (I) to form the Ministry.
That Ministry fell within two davs after
the first sitting of the Assembly. Even at
that stage, the ruling partv could have
corrected the mistake. They could have
called the front that was ready to take
over power. They had a formula which
was accep-
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table to majority of the parties there.
But the ruling party in their wisdom
thought that it was not necessary to
hand over power. They wanted to run
the show themselves ; and they are
facing the situation. It is all right in
Haryana, they can have their own way
but in a State which has been tormented
for three or four years continuously
with turmoil is this the attitude the
ruling party should take, especially
when they know that there are forces in
this country, there are people who do
not want a settlement there, who do not
want peace in that region ? So the ruling
party must share the blame for this
abnormal situation.

Now,howtoproceedfurther ?The
negotiations with the leaders of the
agitation must be conducted without any
loss of time, because tie re is 10 further
time for holding the elections. Elections
will have to be completed before March,
1983. For that, the process will have to
be started now because elections cannot
be held without proper electoral rolls and
electoral rolls cannot be prepared unless
the question of foreign nationals is
settled amicably. So negotiations are
essentialand a settle ment isalsoessen-
tial. The Government must assure the
House that they will call a meeting as
early as possible and take steps to reach
an amicable settlement on the crucial
issue of foreign nationals. Afterwards, let
us discuss how to deport, how to settle
them , where to settle them, whether
Assam alone should bear the entire
burden. AH these are issue s arising out
ol it. Reach a se ttle -ment here, and
proceed further. If there is no possibility
of a settlement, there should be some
understadingat least. 1 will appeal to the
leaders of the agitation also. How long
do you want to carry on this agitation ? It
is neither good for Assam nor goodfor
the whole country. Assam is not
separate, it is an inseparable part of
India. Its development, its problems are
all part of the problems faced by other
States also. So I would appeal to them.
No doubt they have genuine grievances
because
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in their own homeland they are likely to
be reduced to a minority. That is their
interest. But, at the same time, they
should feel that India is their own
country. Theitstrugglc for betterlife, the
ir struggle for cleVelo pment, more
progressive development, is part of the
struggle of the Irelhn people as a whole,
especially workers and peasants, for a
better life z gainst exploita-t ion. All of us
togethe r are e xploite d by the new
forces. So,Assam people should join the
mainstream  of the struggle for
democracy and socialism in the country.
That-is my appeal. If there is no
settlement, what is to happen? This is a
question to which the Gove IT. -ment of
India should get ready with an answer.
The Government of India should not be
tempted to rely on article 356 (5). They
thirkthere is. a way out, that is , by
declarn.ge me 1 -ge ncy. No more ¢ mer
get-cy. The Assr m leaders must realise
that if they prolong the agitation m.d if
there is 10 settlement, there is a dznger
to our Constitution, danger to our
democratic institutions as a whole. So,
on behalf of my party I want to advise
the Gove rr ment ol India th at a crucial
stage has bcenreachcdalrerdy. Nego-
tiations must be conducted sincerely for
evolving an acceptable formula. If by
anv misfortune there is no acce p-ted
formula, then , the Goverrment of India
should themselves come out with their
own formula openly. Goto the people.
The forces which stznd ior national
integration and secularism are not so
weak. They will assc rt .There are forces
who want to disrupt the unity of the
country. There are forces who want to
create chaos not only in Assrm but also
in the entire region. But how to mobilise
the forces which are for national unity
and for solving this problem in a
constitutional way? That should be the
concern of all concerned. Particularly the
ruling party should not arrogate to itself
all the capacity to administer a State by
themselves or solve a problem by the
mselve s. Of course, the y hold meetings.
Of course theyhold the meetiigs. But
meetings should not become
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a formality. There are Opposition parties
-which want to exploit the situa -tion.
So, on behalf of my party my suggestion
is, again to repeat, that sincere
negotiations must be  conducted
immediately with the leaders. Earnest
efforts must be made to reach an
amicable settlement. If there is no
settlement, an understanding must be
reached. The Government of India
should announce their formula openly
and go to the people and try to im-
plement it, not only announce it but
every step must be taken to implement
that formula. Then, simultaneously steps
must Ik taken to prepare
forholdingelectionsbcfore March, 1983.
No other Way seems to be possible. And
I warn the Government again. Do not
full a prey to the temptation that we
have article 356 (5) under which we can
declare an emergency.

SHRI AJIT KUMAR SHARMA
(Assam): Mr. Vice-Chairman, Sir, today
the Home Minister has brought before
ushis motion for extension of the
President'srule for another six months,
the Minister of State for Home Affairs
has brought the Resolution to approve a
notificat ion declaringcertain services to
be essential services within the State of
Assam for the purposes of the Essential
ServicesMaintenance (Assam) Act, and
the Finance Minister has
placedbeforeusadeficitBudgetforthe
State of A«am. All these three combined
together present beofere us a picture of
the crisis of a colonial situa-tion in a part
of our country.

This part, now known as Assam and
which formerly included almost the
whole of the presentNorth-Eastern
Region, still remains a place which is
treated by the Government of India for
all practical purposes as a colony
economically and also politically.

The peopVe of Assam have been
protesting against the situation at various
tim"s, bat their p:otest, have gore in vain.
Added to thig economic stituation, a new
dim. ension was added by the hu-

Ze
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scale on rush of people from the
neighbouring State which is now
Bangladesh and also from Nepal. *hese
people who came from this “rea posed a
threat oi a mw expansion—an new
expanionist horde. So, I would like our
hon. Home Minister to kindly
remember this basic background of the
situation which is a combination of
colonialism and expansiotiism, leading
© a situation where the people of
Assam nowadays genuinely feel that
their existence is at stake. Anybody
who may care to visit that area will
reali7.e this conclu-sion.They will see
that the psychology of the people there
is the'result of a justified grievance and
a justified sense of insecurity. I Very
humbly request our hon. Home Minister
not only to immediately complete
negotiations on tins issue with the
leaders of the Assam movement, but
also once agin to visit Assam and see
how his administration, how the Presi-
dential "administration under the Home
Ministry, has been further alienating the
people of the State. Todav if you go to
Assam, you will find that the presence
oi the huge number of CRP forces and
also miU'arv forces, and then-attitude
and fur-e'donhg has led the people to
think that they are under an occupation
force. Ine people are not secure even in
their residences. Even in Gauhati, the
capital citv, where I reside last time
when I went there, one night a voung
man ran literally mad to me and told me
that the police had entered his house
and arrested three of his brothers
without any cuase being shown. And
when I telephoned to the police officer,
he simply refused to entertain my
complaints. The Deputy Commissioner
was not available over the phone and
the boys were kept for three days in the
Thana and then
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let off without any charge. = Now these
things are going on everywhere. The
students oi Universities and Colleges are
constantly  threatened. I have written
to the former Home Miniter also. And
our present Minister of State for Home
Affairs must bs knowing, even though he
may not say it openly that things are
happening that way in the whole
State. Mow, Sir, I do not want to
dilate on these matters except to
reciuest the Home Minister to instructhis
administration in Assam to change their
course and bshave in a civilized manner .
No administration can run if they decide
to pursue an anti-people policy, a policy
of revenge. If the Government of
Assam under President's rule comes to
prove as an out-and-out anti-
Assamese Government, then you
cannot create confidence among the
people. Look at how the administration
is running there.  You find that any
Assamese officer or any other officer,
whether he comes from Pumjab or any
other part ot the country, if he is
suspected to have  any  kind of
remote sympathy for the cause oi
the movement, then he is immediately
transferred and put in some Very
inconsequential position.  Now this is
what has been done in the administration
for the last one and a half years.
Can this administration have any
confidence of the people ? And even if
y* provide thousands of crores of money
in the budget, this administration is not
going to utilise that money for the good
of the people. Now the whole adminis-
trative set-up has become not only
corrupt but also completely revengeful
and inefficient. They have no in,, terest
in administration, no interest in doing
good to the people. We have been
talking about this problem of foreign
nationals for a pretty long time. For the
last 3 years we have bsen talking about
this issue in this House. We have
discussed the Presi-
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dential proclamations for five times; we
have passed the Assam Budget for the
fourth time. Why has this unusual
situation continued for such a long time ?
Does it do any credit to the Governmen t
of India ? The Government have failed
to solve the problem and they have
allowed things to drag on why? Itis
again a pointer it is a vital question before
the present Home Minister. I had several
talks with the previous Home Minister
on this issue. From his talks I could only
guess thathe did nothave a mind to solve
or he did nothave the will to solve the
problem or he was prevented from
coming to a correct dicision on 24th
December 1981 in this very House he
made a statement, he made an open
invitation to the leaders ot the movement
catting them for the next discussion. He
also stated that there will be no condition
fronveither side, neither from the side of
the (government nor from the side ol tne
leaders of the movement, that tne
Government wihhave an open discussion,
which means there will be no pre-
condition of 1971 or anything »» that. But
after making the statement, for three
months he remained silent, no invitation
was issued even after a commitment
made in this very House. Now I point
out this thing in order to let the present
Home Minister know that all these
developments have created a crisis of
confidence in the minds of the leaders of
the movement and the people of
Assam. The movement leaders have
come seventeen times for discussion and
e’ery time they have gone back
disappointed because whenever any issue
was to finally settled, then suddenly the
discussions were suspended. Therefore,
you cannot blame them. They are young
men and it is their future which is at
stake, not the future, not the personal
future of the Home Minister of the
Central Government or anybody who is in
Delhi. These young men are facing a
very dark future for thier lives. That is
why they are so much concerned with
this problem of foreign infiltra-
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tion. Therefore, this aspect must be
taken into consideration, otherwise you
cannot solve this problem- I did not
want to mention all these  things. But 1
am constrained to do so. \i you need
the statements made by the Prime
Minister, the Home Minister and other
Ministers, In both the Houses, you will
find that there is the lack of basic
sympathy for the people of Assam.
All these statements made by
responsible persons are sufficient to
destroy any sense of confidence in
the minds of the people of Assam. I
may also tell you, Sir—just before me
the honourable member Kalyana
sundaram advised  the  people  of
Assam that  they should come
into the mainstream of India. Very
respectfully let me remindthe Honour able
member that the people of Assam,
the Assamese people, are not behind
anybody in India i, that respect- Let me
also remind him, when at the time of
partition Assam was almost sacrificed
to Pakistan by  °ur national leaders, it
was the people of Assam, with the help
of Mahatma Gandhi and Lokpriya
Bardoloi who resisted it and this is how
they remained in  Indja. So, whenever
you choose to the Assamese people as
secessionists,  please remember  this
history. Apart from that, Sir, when I was
listening to the  Maulana Madani
Sahib's speech, I was simply aghast. It is
true leaders like him very often go to
Assam, to collect votes for the congress
at the time of elections, they make
speeches in  the mosaues, collect
money and incite the people communally.

If such people are allowed a free
hard, you cannot SaVe Assam from
being a part of Bangladesh. The whole
north eastern will be lost. It is not a
auestion of either language of religion
that is relevant to the present situation.
It is not a question of Bengali language
or Islamic religion. As my friend
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Nigam ji has stated, Assamese /society
is a remarkable society where
communalism has never raised its head.
Even during these three and half years'
movement, you cannot cite a single
instance of that type communal fracas
in any part of Assam. This long move-
ment has been continuing without any
communal tension.

What has happened is that for
generations in the past. But there is a
Qualitative difference between
immigration before 1950-51 and the
immigration after that. So far as those
who came earlier are concerned,
whether they were Muslims or spoke
Bengali, they all become part and parcel
of the society and they were ,ll
integrated into a stronger Assam. But
later on when people came from Bangla-
desh, they came as political elements
with political ambitions and political and
cultural designs. The new immigrants
and refugees became an expansionist
force. Then the people of Assam
considered them to be a threat to their
future existence socially, culturally,
linguistically and politically. There is no
other State in India where so many
people from outiside have been
accommodated. There is no other State
except Tripura, where guest have
sought to throw out the host.

You look to the Railways. To
day people of Assam, young men
and women, do not get any job
in the railway  administration.
But in 1950 when more than 20,000
employees of the Railways falling
under the present Bangladesh had
to be transferred to India, and
when no other Railway accep
ted them, it was the Ileaders
of Assam  who accepted
them in the Assam Railway. Remember
they were all Bengalis. No body
objected to etheir languages. The
Assamese people then looked
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at from an humanitarian point Today
when we are called antf Bengalis, I
want to ask these Bengal leaders : is it
because we accommodated more than
20,000 Bengali employees ? Now
children of these 20 thousand Bengalis
have put up the claim whereas the
people of Assam, tribals or non-tribals,
do not get any job in the railways.

I want to draw the Home Mini
ster's attention to two more important

facts which have caused damage
to the sense of trust among the
people  of Assam. One, there has
been a demand for a separate
Assam Posts & Telegraphs Circle.
This was accepted seven years

back. But somebody manipulated and
the circle was prevented. When we
purued this matter with the present
Government, they sought to bvS-o.-
rcate the North-eastern circle with
headquarters at  Shillong into two.
The original proposal Was-for an
Assam circle and N.E. Circle. But the
proposal for a separate Assam  circle
was dropped. One circle was created
with  Assam and Meghalaya and
another  circle with Manipur,

Mizoram, Tvipura and Arunachal with
headquarters  at Imphal. Any body who
has got the minimum geographical
knowledge of this area will realise how
the PMG with his headquarters at
Imphal can ,n the postal department
upto Arunachal  Pradesh. But it was
done so that Assam can not be given
a separate circle. If Assam is given a
separate circle with Gauhati as its
headquarters, then the people of Assam
will get some chance of employment. To
deny them this chance,this game was
played. Ultimately, when we
protested , a more funny proposal
was made. The whole proposal was
reversed and the North Eastern  Circle
was again  revived and the PMG, who
was appointed at Imphal. was
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transferred to Delhi, He 1is now
functioning from Delhi as the
Additional PMG for the North-Eastern
Circle. Can you imagine such a
preposterous plan in any other State in
India ? Is it colonial conspiracy ?  Or
what else ?

Now, Sir I refer to another
point which relates to the Home
Minister's recent order stopping
evictions of unauthorised  occupants in
the railway lands, government lands

and the various reserve forests in
Assam. I do not know what the
20-Point Programme says. But, in the

20-Point  Programme, I have, one of the
items is to preserve the forests.
NOVE Sir, the Home Miv-istei's

order has just violated that and he has
allowed damage to be done to the
Various forests. And, then, Sir,
what about the  railway lands and
what has happened there? In  this
very House, the Railway Minister has
repeatedly stated in  answer to
questions, in written answers, that large-
scale Bangla-deshies, Bang'adcsh
nationals, are in  occupation  of the
rilway lards in Assam, that they  are
unautho-risedly  occupying the railway
lands in Assam. His  statements are on
record. Even the last Railway Minister
Mr. Pande, wrote to me a letter saying,
"We have decided to evict all of them.
Kindly help me by persuading the
Government of Assam to  give  us
police  help". Now, to our utter
surprise, we find that suddenly there is
an order from the Home Ministry. In this
connection I met the. General Manager,
NF Railway and he told me : "I am
trying. But  how can I do that ? Delhi
orders me to stop it. Delhi knows it
better". May I know from the Home
Minister one thing ? Can any people in
any State believe that a  Government
which makes an order like this is at all
interested in  solving  the foreign
nationals problem ? The Government
says
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on the one hand that the problem is
genuine and they want to solve it. But
what has the Government been doing all
along ? Every action of the Government
is against the Assamese people, against
the Indians in Assam and all their
actions are in favour of those who are
suspected foreigners in the State of
Assam- This is the total impression of
the people of Assam from actuai
experience of Government actions.

In this context, if the people lose
faith in the Governent. You cannot
blame he people for that.

Now, Sir, I want to know fromthe
Home Minister as to what his idea is
about the solution of the -current
problem. In 1980, in the very fVrst
discussion that was held by . the
Government of India with the leaders of
the movement, they had agreed to certain
things. The Government had agreed that
the foreigners would be detected, that
their names would be deleted from the
electoral rolls and they would be
deported. Now, these were all accepted
in the very ftrst meeting and the
Government ar, committed on these
points. In this House and in the other
House also, the Government also clearly
stated that Indian citizenship could only
be defined under the provisions of the
Constitution, the Citizenship Act, the
Passports Act and the Foreigner Act and
no other document woulel be Valid for
determining the Indian citizenship. This
is another commitment by the Home
Minister made in this very House. Now
Sir, when the Government spokesman
were all speaking about what is called
the international obligations, without
definirg what th% obligations are, once |
put a question to the Foreign Affairs
Minister to give me the names of the
different international agreements or
pacts with Bangladesh and to lay them
on the Table of the House, the texts of
those agreements, of course, the first
answer was that the Government  was
collecting the informa-
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tion. In the ntxt session, I again put
another Question r-r.d this was not
allowed on the ground that it was
already answered. Tien, in the third
session, I put yet another question to
obtain the information. This time I
asked him as to whether it was a fact
that the agreements and pacts between
India and Bangladesh were missirg
from the foreign affairs office and, if so,
whether the officers responible for this
have been punsihed. Then there was an
immediate answer. The answer was that
the pacts and the agreements were intact
in the Foreign Office. Within a w«k
copies of the pacts were, suppled to me.
Now, in these copies, not even in a
single sentence, there, is an indication
of any obligation on the part of the
Govmrew-nt °{ India to accept the
citizens, ot Bangladesh as the citizens
of India.

7.00 P.M.

I raise this point because I do not
want that Government should deceive
the peolple. If you go on deceiving the
people, then ultimately a situation will
be created in which you will completely
alineate the people not only of Assam,
but of the entire North Eastern region.
There is a strong movement in
Arunachal Pradesh started by the
students last month for the removal of
foreigners from that area. There wfl3
firing and some 60 students were injured
in the firing by the C.R.P.F. May I point
out that you cannot save the situation
like this.

I am playing all these matters
before Mr. Venkataraman because he
was not directly connected previously
and because he is now in charge of both
Home and Defence. (Time Bell
Rings)

I request him to consider the whole
background in its right perspective
without any prejudice for this side or
that side and with a real intention to
solve the problem.



391 Calling Attention re.

As far as I can understand , the hitch
remains about the question of detection
and deportation. I learn the leaders of
the movement are not very much is
misting on immediate deportation. On
detection and deletion of names from
the voters' list, there must be a clear and
precise formulation of the point of view
of the Government of India. I may also
remind that the former Home Minister
made a statement that if Assam cannot
accommodate all the foreigners after
they have been detected, then he would
make arrangements for their dispersal
into different States. This is on record.
The words spoken by the Minister are
the words of the Government. The
Government should not go back on
them. It does not serve the national
purpose if you say that the leaders of
the movement go back from their
words. There is a strong propaganda let
loose by the Government that the
leaders of the movement discuss
something here in Delhi, then they go
back on reaching Gauhati. If | may say
so, the correct position is reverse.

The Government of India has
neither made up its mind nor has acted
on its own words. Now, the
Government must make up its mind.

I will mention two things about the
budget and conclude. (Time Bell
Rings). I would only mention two thing
here, One is regarding the Home
Ministry and the other Is regarding the
Education Ministry. If we take a total
picture of the Government of Assam, it
is a non-functioning Government. I find
that the Governor's orders are not
carried out by the Advisors and the
Advisors' orders are not carried out by
the Secretaries. It is not known who
decides what. There is an immediate
need for change in the personnel of the
top level of the Home Department in
Assam. I do not want to discuss the
details . Iwould request the
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Home Minister to take up this problem.
Otherwise, he cannot solve any
problem whether of administration or of
the foreigners infiltration-( Time Bell
Rings ). Secondly, the Education
Department needs a  thorough
overhauling there. It is the biggest
Department with the largest amount of
money involved.But that Department
has remained completely inefficient
resulting in great damage to the future
generation of the  country. {Time
Bell Rings.)

With these words, I hope that our
present Home Minister will be able to
put a stop to the unending business of
negotiations and he will succeed in
bringing about a happy solution to the
problem. I also hope the Minister of
State for Home Affairs would not say
anything about elections or make any
statement on that issue without solving
the problem of foreign nationals and
without first coming to a settlement
with the leaders of the movement.

SHRI BISWA GOSWAMI
(Assam) : Mr. Vice-Chairman, Sir, this
is not the first time that we are
discussing the Assam Budget and the
extention of President's rule in Assam.

Sir, 12 seats from Assam in the Lok
Sabha and two seats from Assam in
this House are unrepresen-tedand the
Assam Assembly has been dissolved. If
the elections are not held by March,
1983, then a constitutional crisis will
develop. But the elections cannot be
held without solving the foreign
nationals issue in Assam.

Sir, several rounds of talks have
been held but with no effect. At the time
of the dissolution of the Assam
Assembly, last time in this House we
demanded that urgent steps should be
taken to find an amicable solution to the
Assam problem. We were assured that
the Government was keen to find an
amicable settlement. After that,
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the hem. Minister of State for Home
Affairs visited the State of Assam
recently. But through his utterances at
different places we were given to
understand that the Government of India
was determined to held elections
whether or not the Assam probems was
solved. So, the people got provoked.
Here is the Minister of State for Home
Affairs who is touring the State and
meeting the people and addressing
meetings. And from his speeches, the
impression was gathered that the
Government of India was determined to
hold elections even without solving the
foreign nationals problem in Assam.
After his visit, we saw another thing that
the eviction of illegal encroachers on
railway land was stopped. And there was
a blanket stoppage of all evictions in the
State of Assam. Sir, in Assam,
encroachment is the problem. This is the
problem of Assam. Where do the
infiltrators stay. Either they occupy the
Government lands or forest lands or
railway lands. If you are determined or if
you are willing to solve the foreign
nationals issue in Assam, you cannot but
evict those encroachers. Sir, some Mem-
bers in this House have alleged that the
minorities have been evicted, the
inguistic  minorities are  evicted.
Maulanasaheb has said that landless
people have been evicted, that religious
minorities are harassed. Sir, whenever
we talk of eviction of illegal
encroachers, these issues are raised and
the evictions are stopped. But I want to
inform this House that eviction was done
not only from the rai'way lands but a
iarge number of Assamese people were
evicted, packa  buildings  were
demolished m Gauhati, Jorhat and many
other towns. But those things are not
reflected and when the Assamese people
are evicted there is nobody to shed tears
for them. The moment the Government
makes bold to evict those infi trators,
then some people come up and say that
the minorities are being harassed,
linguistic and re igious minorities are
beng evicted. Sir, Maulanasaheb
doubted the sincerity of the
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Assamese people. I want to tell him that
in 1962, when the Chinese invaded India,
the Assamese people stood by the
Government of India. And I want to
inform this House that there were people
in Tezpur who hoisted the Pakistani flags
and they were ready to receive the
advancing Chinese soldiers because
China and Pakistan were friends. And
because of this, the Government of India
instituted an enquiry and Mr. Mallick
was deputed ar d on the basis of his
report the scheme of Pakistani
Infiltration Project (PIP) was adopted.
And, today there are people who doubt
the sincerity and patriotic feelings of the
people of Assam. Sir, the movement that
is going on for thealast three years, >s
not for secession, »t is not a seces sionist
movement. The movement is going on or
the detection and deportation of
foreigners and this issues, has not been
raised by the people of Assam first. This
issue has been raised by no less a person
than the Chief Election Commissioner
himseff. It was he who first announced
that there were a large number of
foreigners' names wh'ch ' were included
in the voters' lists of Assam. So, Sir, it is
a genuine cause for which the people of
Assam are fighting. In Assam we are
facing a situation where the majority
community is going to be converted ‘nto
a minority community. It is because of
this apprehension that the entire people
have jo'i.ed in this movement. Sir, we
want an early solution of this problem.
But where is the sincerity of the
Government of India? They had first
announced that out of the eight demands
they accepted five demands. But the
Government did not implement those
demands. They have not even protected
the borders. Even new, even today,
infiltraticn is go'r.g en (Time Bell rings).
Sir, I want a few more minutes.

The infiltration is still going on.

So, the need is the Government's
sincerity to soive the problem. I
would urge upon the present Home
Minister, please, do not announce,
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that you are determinded to held the
elections without solving the foreign
nationals issue in Assam. The foreign
nationa s issue should be solved through
negotiations and voters' lists should be
prepared by deleting the names of the
foreigners from the voters lists. Sir, I
hope the present Home Minister will be
able to do this job. We have got faith in
him and I have also heard that some
formula is being mooted by the hon.
Member from the Lok Sabha, Shri
Ravindra Verma, who had a talk with the
agitation leaders also and we hope that if
sincere efforts are made then the solution
can be possible.

Sir, I want to say that the Government
of India is not keen in detecting those
who are responsible for the violent
incidents. Theyare very, keen on
assaulting people in the streets, assaulting
the smdents and peace-loving people. But
up till now they have not been able to
detect the cdp-its wnoa.e responsible for
bomb blasts, wl o are responsible for the
death of Parthasarach.i, lor the death of
Subhash Das. I hope the Government of
India will take stem mea-' sures against
all violent incidents and violent activities.
Their present repressive measures on the
peaceful people, peaceful s udents,
should be stopped.

Sir, I want to tell the Government
diat by such repressive measures and by
this policy of repression the T eople
cannot be suppressed. I, therefore, hope
that 'hey will retrace their steps and will
soke the problem through
negotiations.

Sir, coming to the Assam Budget, I
want to say that in Assam there is a
colonial economy, and colonial
exploitation is going ©°n. The hon.
Minister has said that more money has
been earmarked for plan projects. But I
want to ask the hon. Minister as to how
much money was returned last year,
during the last plan period ? I hope fhat
this money will be pro-
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perly utilised.  Sir, I may mention that
only more money will not solve the
problem of Assam. ( Time B2II rings).
Sir, in Assam if the economy is to be
developed then this colonial exploitation
must stop. The agro-based industries,
forest-based industries, samll-scale
industries should be developed and it
cannot be done by giving license to the
capitalists. Here is a place where if you
are really sincere to help the Assamese
people, then you cannot but adopt
socialist economy in that  State.
Capitalist path of development will not
help the people of Assam. In that case,
the people of Assam will be exploited-
We have seen how the industrialists, in
the plywood and other industries, are
exploiting the people; they are onlv
interested in exploiting the area and in
exploiting the people. ~ What is needed
in Assam is a socialist economy. You
have to nationalise the tea gardens. You
have to nationalise the plywood industry.
Moreover, the small-scale
industries, the cottage industries, the
agro-based and forest-based industries,
should be developed. Then , the hydel
power, natural gas, oil and other resources
should be properly developed and
utilised and the ancillary  industires of
the petro-chemical complex should also
be developed.

Then I would request that the
Brahmaoutra river should be declared a
national waterway. I would also request
that the royalty on crude oil should be
increased. I made this demand in my
speech in the last Session also. The
royalty on crude oil should be increased
to Rs. 315 per tonne. Then , Sir, Assam
is facing a serious situation due to
erosion and floods. Unless the erosion
and floods are controlled, unless the
Brahmaputra Flood Control BoaM takes
urgent measures to stop the erosion and
floods, Assam's eco-nomv will be
doomed. With these words, I conclude.

SHRI SHIVA CHANDRA THA:
Mr. Vice-Chairman, Sir, I am thankful
to those hon. Members who have
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spoken in favour of my Resolution and
those who have opposed the extension
of President's Rule in Assam. There are
a few points on which T would like to
have clarifications from the hon.
Minister. Let us say, a person living in
the United States or in the United
Kingdom, having the U.S. or U.K.
Citizenship there comes, to India. Let us
sav, some election is going to be held in
his area and he decides to give up the
U.S. or U.K. Citizenship; in such a case,
is he entitled to Indian Citizenship or
not ? I want a clear-cut answer. Now,
you are deleting the names of the
foreigners, the foreign nationals in
Assam, from the electoral rolls of
Assam. When these names are being
deleted, have you come across a situa-
tion where they have expressed a desire
to become Indian citizens ? You are
deleting a persons' name. If that person
is willing to acquire Indian Citizenship,
what will be your reaction ? What will
be your decision in such a case? Have
you come across such a situation ? In
that context, in such a situation, can be,
the person whio is a foreign national at
present, acquire Indian Citizenship or
not ? I would like to have a clear-cut,
unambiguous, clarification from the
hon. Minister.

Mr. Vice-Chairman, as I said in the
beginning, the student leaders came to
me. | went into the details. I wanted
them to put forward every point which
thev had in mind. This was my
argument before them. They said, these
persons are foreign nationals. I asked
them this question. They.mav be foreign
nationals. But after all, they have gone
from India. Thev might have gone from
Bihar or UP. or West Beganl or
somewhere else. But if, after living
there for ten or twenty yea's, they have
come back here, or, they want to come
back here and acquire Indian Citizen-
shin, whether they would be entitled to
Indian Citizenship or not? This is the
basic question. As I asked in the
beginning, can an Indian, living in the
US. or in the UK. having that
Citizenship, acquire Indian Citi-
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zenship or not ? Can Indians, who had
migrated to Pakistan/Bangladesh at the
time of partition, and who have come
back here and have been living in
Assam for a long time, decide to take
up Indian Citizenship —you are
detecting them and deleting their names
from the electoral rolls— acquire
Indian Citizenship or not ? Will you
clarify the position ?

Lastly, Mr. Vice-Chairman, Sir, 1
would like to know from the hon.
Minister; are you going to give an
assurance to this House that elections
will be held in Assam by March next
year ? Do you think that you will be
able to detect foreign nationals and
delete their names from the electoral
rolls ? Are you sure, their n.mes would
be deleted, the name? of foreign
nationals ? Do you think, you would be
able to complete all the other
preparations in regard to holding the
elections by that time ? Can you give an
assurance to this House that there will
be no further imposition of President's
Rule in Assam ? There are the points on
which I would like to have an answer.
This I want for my personal clarification
because this was the argument I had to
face with the agitation leaders from
there.

SHRI R. VENKATARAMAN :

Mr. Vice-Criairmau, Sir, a large
number of speakers have taken part in
the debate. They have covered a yerv
wide ground. The opposition will not
be worth its salt unless it attacked the
Government, and naturally I had a full
share of such attack, But then I will
neither be persuaded nor will 1 be
provoked to answering both criticisms
which are not germane or relevant to
the matter which is before the House
and the matter which requires very
careful consideration by the entire
country-Therefore, If I do not answer
some of the points raised, it is not
because I cannot do it, but because I do
not want to waste the time of the House
by referring to matters which will not
have a bearing in solving the



399  Assam Appropriation

problem. I proposed to confine my
reply only to those matters which will
help to solve the problem.

At the outset, I would like to repeat
what I stated elsewhere that Government
are keen on, having the elections
conducted before the 18th March, 1983.
They are very anxious to have it and
they will take every possible step for the
purpose of holding elections before the
expiry date of this Proclamation.

The second point which I wanted to
state even at the outset is that the
tripartite negotiations will be held on
the 25th August of this month. We have
decided to resume the tripartite
negotiations on the 25th. In fact, the
purpose of my calling all the opposition
parties on the 6th of August was to get
an idea as to the suitable date on which
the tripartite negotiations could be held.
Since a large number of people could
not come for various reasons,
Government have taken a decision to
hold them on the 25th of August.

The third point which I want to
place before the House is that for the
purpose of negotiations the discussions
that were held and the sort of a draft
that was reprepared as a basis for
discussion on the 23rd August, 1981,
will be taken up. This was also
the matter on which I wanted to have
a consultation will other opposition
parties. I mentioned to Mr. Kalyay-
nasundram and others who came to
the meeting that we propose to start
the negotiations not de novo, from the
beginning, but start from the .................

SHRI SHIVA CHANDRA JHA:
Why did the others not come ?

SHRI R. VENKATARAMAN :
The attendance is optional. Therefore,
as far as I am concerned..

SHRI M. KALYANASUNDA -
RAM : T hope it will not amount to any
precondition.
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SHRI R. VENKATARAMAN :
Nothing. Infact, we should start from
some basis. Otherwise, the negotiations
will again start from tne beginning. On
the 23rd August there was a sort of
understanding and it is on the basis of
which further discussions are sought to
be pursued.

SHRI M. KALYANASUNDA-
RAM: What I mean, adjustments are
possible.

SHRI R. VENKATARAMAN :
You must have working paper, a
working formula on which you can
add, subscribe, modify or change..

SHRI M. KALYANASUNDA-RAM:
Negotiable-SHRI R.

VENKATARAMAN :

That is right. I said that this will be the
basis for discussion. That is the point
which I wanted to make and this is what
we propose to do. Since I do not have a
direct access to the agitators, I have
used the forum of this House to convey
to them that we will be any having
negotiations on the basis of the 23rd
August, discussions from which they
broke. That will certainly be quite
acceptable to others also because the
discussions broke up to that stage and it
was on this basis that some of the
opposition leaders have made some of
the suggestions. Hon. Revindra Verma
also made some suggestion. It is on the
basis of 23rd August that the various
changes/modifications were suggested.
Therefore, I do hope that it will form
the basis.

SHRI IM. KALYANASUNDA-
RAM : Wish you success.

SHRI R. VENKATARAMAN : I
will deal with the few points which
have been raised in the course of the
debate. It has been charged that the
Government did not do anything in
respect of preventing further infiltration
of foreigners etc. You know that the
border has a wide range of terrain
which is just plain land and it is very



401 Assam Appropriation

difficult to put any sort of obstruction on
the border. One of the suggestions made
that we should put a barbed wire, fencing,
a wall etc. Hon-Members know how
difficult it is to put up a wall around a
State or a country. No country in the
world has raised a wall as a boundary and
it will be impossible. And the money
should be sneut on the people rather than
on brick and mortar. All that we have
done is to increase the number of border
posts from 48 to 79; we .have increased
the number of speedboats so that they can
chase the people who come via the
riverine border.

Then we have also passed legis-
lation on regulating- the acquisition of
property by the foreigners and the
detection of people has been going on.
In the vear 1981, 1165 persons were
detected and 1056 persons were
deported. Upto May, 1982, 594 were
detected and 473 were deported.
Therefore, this work is s“oing on. It
would be wrong to say that we have not
done anything in this matter.

SHRI AJIT KUMAR SHARMA:
On a point of clarification. About the
transferrance of land to the foreigners,
you have said that it has been stopned
by legislation. But unless you know
who are the foreigners how can you
really implement that particular law ?

SHRI R. VENKATARAMAN :
The detection is on the basis of 1971.
There was a consensus among all the
people that those—whatever they are—
who came after 25th March, 1971, will
be deemed to be foreigners. It is on that
basis that this detection is going on. It
was as a result of consensus in which
all the leaders of Opposition parties
participated.

This leads made to the next ques-
tion—of detection of foreigners.
Almost every Member insisted that we
must detect the foreigners and then
send them out. In fact, they are begging
the question. The problem
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is to find out who is a foreigner and then
the question of detection comes. In the
course of negotiations, certain
preliminary  ground had been covered.
For instance, it has been agreed—I
won't say "agreed"; it has been
suggested—that all those who were in
India before rg6r should be treated as
people who are Indian citizens.  People
who came after 25th  of March—that is
the Bangladesh =~ Agreemenf”should be
treated as foreigners. The question nar-
rows itself to a short complex—
between rpbr and iq7i, in thh
period who is the  foreigner is the issue
and unless we retain the parameters with
regard to these foreigners, we cannot say
who is a foreigner. How can we say that
foreigners must be detected, the foreign
nationals must be deported unless we
know who is a foreigner?  For this pur-
pose, negotiations have been going on
and among the various points which
have been discussed with them is, the
foreigners shall be detected o n the basis
of the Constitution and relevant laws as
exist todav including— this is the
mistake which the hon. Member has
made—inch/ding the Foreigners Act
1946, the Citizenship Act 1951, and the
Passport Act 1967. In doing so, enquiry
shall be . conducted on the basis of set
guidelines in the form of questionnaire to
be attached. This is the discussion
which has been goinpr on in the tripartite
talks.  And I would also like to draw
the attention of the hon Members to a

legislation ~ which was passed in 1950
by Parliament. This is the Immigrants
(Explusion  from Assam) Act, 1950.

Hereunder, this Act says :

"The Central Government is of the
opinion that any person, or a class of
persons, having been ordinarily
resident in any place outside India, has
or have, whether before or after the
commencement of the Act, come, he
shall be deemed to be a foreigner and
rejected." There is a proviso which is
very

important, which the hon. Membe 1
should know.
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"Provided that nothing in this section But even the Assam agitators do not

shall apply to any person who on account accept it. They wanted to unilate
of civil disturbance, or fear of such rally enforce this thing. Government
disturbance, in any area now forming part isnot ready to do such a thing.

of Pakistan, has been displaced'from, or
has left his place of residence in such an
area, and who has subsequently resided in
Assam."

So these persons cannot be thrown out.
We have an Act. There arc. SO many things
that we have to take into account before we
say who is foreigner. And that is why all
these relevant factors, including the laws,
the relevant laws as exist today,' will be taken
into account and then it would be decided.
It can be decided only by an authority. It
cannot be a rule of thumb. You cannot saw
X, Y and Z who come under this definition
will be foreigners; those who do not come
under this  definition will .be-citizens. But it
has to be done by some  authority who will
take into account the citizenship law,
the Foreigners Act, the passportlaw, the
immigration  law which I have read. All
these things, various parameters, will have
to be taken into account. And then that
authority has to decide who is to be declared
to be  a foreigner and who should not be
declared to be a foreigner. Now, therefore,
you are begging the questions. When you sav
that vou declare him a foreigner and send him
out, the difficultv is to find out who is a
foreigner. That is the problem which is
facing us and that is what we are trying to
solve.

So 1 would aopeal to the  hon.
Members to understand that as a result
of this presentation, what is very
important is the  ascertainment of the fact.
And this can be done only bv negotiations,
not bv anybody just passing something. Some
people ask the Government: Whv  don't
you, on the basis of the Census etc., say
that all these people who come after rq7i
alone should be thrown out as foreigners
and" other  should be given citizenship ?
Well,it is a sug-

We want to find a solution in consul

tation with the Assam people—agita
tors, students and the  people—in
which both will make sort of a con
cession. There must be an amount
of give and take. Government will
give up some position; the Assam
people  will give up some position.

There will have to be some give and
take and mutually accentable Dbasis

should be found. Without this,
this problem canrot be solved. If
each one says, stick to one particular
legal position and then try to solve it.
I am afraid it will be very difficult.
Therefore, I am making an appeal
to all the political parties to stand
by the move which the Government
has undertaken, to find a solution

on the basis of give and take, not on

the basis of anv particular rule, anv
particular law, any particular set
of criteria which you lay down to be
blindly applied without a certain
measure of discussion and comoro-
mise and a mutual agreement. This
is. the nosition I wanted to place

before this House and I hope ...........ccce....

SHRI AJIT KUMAR SHARMA : Here
also, I am just seeking a clarification from
the hon. Home Minister. Supposing we
decide the question of citizenship bv
negotiation, will that be legally valid?

SHRI R. VENKATARAMAN i
Well, we will enact a law to make it
binding. If you agree, it is yerv easy. We
have a maioritv in the House to put through
that legislation.

. SHRI - AJIT KUMAR SHARMA: That
is true, but it will involve the whole country
again.

SHRI R. VENKATARAMAN : Yes. In fact,
that is why I am more worried. Thank you for
reminding inc. Sir. this is not 3 problem of
Assam alone. Take Tamil Nadu. There are
people from Sri Lanka who !  have come and
settled there, there
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are people from Burma who have
settled there. Take Punjab, Haryana and
Rajasthan- People from west part of
Pakistan have come and settled there in
every place. Take West Bengal itself. A
large number of people have come and
settled there-Therefore, you cannot
accept anything only for Assam. It will
have very wide and deleterious conse-
quences on other parts of the country-
That is why we are very keen that we
should have an agreement in which all
aspect'? will be taken into account, and
it will be done in such a way that it
does not affect anybody and that it
satisfies also the aspirations of the
Assamese people.

So far as Government is concerned, I
want to assure again that we want to
stand by the aspirations of the
Assamese people to protect their
culture, their Ianguag-e, their ancient
traditions and everything. We would
not be a party to their being submerged
by the infiltration of a large number of
people damaging or disrupting their
entity in any way. I give this assurance.
Practically this will cover all that is
necessary for the purpose.

I will only answer a few points
which have been raised in the course of
the debate. Shri Shiva Chandra Jha
a'’ked me a few clarifications. They
have been covered by what I have said
in this.

SHRI SHIVA CHANDRA JHA:
Not covered. Has anyone who has been
detected desired, wished, to acquire
Indian citizenship? Have you come
across that phenomenon, that situation?
I want an answer to that.

SHRI R. VENKATARAMAN:
Please sit clown. You cannot ask legal
questions to be decided by a Home
Minister on the floor of the House. This
is a question involving law and all that.
It will have to be decided on the basis of
law which we will have to enact. At the
moment you may apply the present law.
You

(RAJYASABHA!)
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must give me fee for giving a legal
opinion on this matter. As Home
Minister I am not bound to give a legal
opinion.

The second point which has agitated
a number of people is about evictions.
Evictions have been stopped.
Everybody mentioned that. We must
make a distinction between the de-
tection of the foreigners and the eviction
of the people who have occupied the
Government land, forest land and all
that. There is a difference. Anybody can
be an occupant of the Government land
and all that, and it is a question of
eviction essentially. They are not
thrown out of the country. Detection is
different. It has been represented .to me
by almost all the parties, excepting
people representing Assam that this has
caused a great deal of harm and in-
convenience to the people. Assam is
now having monsoon. At this time,
when vou evict them, throw them out,
they are exposed to the floods, rains and
all that. It causes such a human misery
that I thought that in the interest of
human welfare 1 should stop it
temporally r'l! the whole question is
decided. This is a simple question. This
is the first pomt. I said that it should be
stopped temporarily because a number
of people have been thrown out: of their
dwellings. This is not the time to do
eviction. Ever, if Government wants to
evict, wants to carify out its legal rights,
justice must be tempered with mercy. It
must alwavs be done at a time when
people will not suffer. This is exactly
the time when thevarc having floor"! as
well as rains in Assam: they are having
the worst time. Therefore, I said that it
should be temporarily stopped.

Secondly, I want to create a climate.
It is moie important. We are now going
to have discussions and all that. At
those discussions T do not want to have
another problem created, some people
saying that they are citizens, not
citirer.s,
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foreigners, not foreigners and that they have
been thrown oat. Mr. Madni was here. He
was saving that every fellow was being
bundled out lock, stock and barrel. This kind
of thing, I do not want. If we are going to
have negotiations m August, we must have
some kind of quiet in that area, and this tem-
porary stoppage will not in any way affect
anybody. On the contrary, throwing them out
will disturb the peace and disturb the
conditions. Asking them to stay there will
not disturb anybody's peace. Therefore, this
is the second reason which induced me to
stop the evictions temporarily.

Then, Sir, Mr. Kalyanasundaram mentioned
about the foreigners' issue being  settled
and elections being held only after that.
Also a  number of other Members
mentioned  this point. Some people asked
me this question: what would you do if the

negotiations do not succeed ? Will
you go on with the elections if the
negotiations fail? Well, I am a person

who crosses the bridge when he comes to it. I
have infinite confidence and faith, that the
negotiations may have a breakthrough this
time and that it would be possible to come
to some kind of an understanding.
Therefore, we may have both the question of
foreigners as well as the question of
elections, settled smoothly. But I will not in
any event, even at this stage, envisage or
contemplate what I will do if something
fails because ifIbegin to think what I
will do if something fails, it means
that I persuade my mind, to think that it
will fail. I do not want to think of failure.
We will consider it. I will consult all of you
afterwards. Thatis the only answer I can
give. I will consult all the leaders. If the
talks do not succeed, then again 1 will
consult you. But I have every confidence that
it will succeed and T have no doubt about it.

Then a numbei of persons said that
Assam has not been given its

due share in economic development. I want to
remind the hon.  Member there that the very
fj)ff g wide) he had suggested, that we must
have aregional development centie, is
already in vogue there. The Norfh-Eastern
Regional Council is 1< :< king after the
development of the whole of this region. The
dvelopmer.t of power plants,
communications  through the Border Roads
Organisation and all infrastructure connected
with the whole region, not only Assam
but the whole noi th-eastern region, is being
taken up by the North-Eastern ~ Regimel
Cecur.cil and it is being properly a He need to.
We have made allocations for this purpose and
it is being implemented.

Then the hon. Member asked whether the
money winch has been allocated has been
spent. I am very happy to inform you that the
utilisation is 97 per cent. Theitfoie, even
there not only has 3 larger allocation been
made hut even the allocation made has beer,
hills utilised.

Mr. Goswami—he is not here now —put
some dialectical questions. He said: if
the Government said the "Bandh" was a
failure, why does it want security measures?
Then if the Essential Services Act is re-
quired, then it shows the situation is
different. I am afraid this logic is not very
correct because the "Bandh'* might have
failed and yet sabotage might have taken
place. A few persons could have done
sabotage ar>d the Government would not be
wi ong in saying that certain sabotage tcck
place, done by some miscreants. It need not
be by political organisations. Very often
it has been, our experience that whenever
there is. some political agitation, misci
cants-come into the picture and create
some difficulties and unsettlements with
the result that either the political parties get
the blame or it gets-accentuated.
Therefore, 1 would not say that his
argument is correct. Then r.e said, oil royalty
should be revised. =~ Well, it has already
been
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raised by a number of people. It
doesnotapply only to Assam. Gujarat also has
oil. It also wants the royalty to be increased.
This is a  matter which will be properly
considered. I want to assure him the Jogi
Gopa bridge has been cleared and it has been
sanctioned. I was really rather painted by
Robin Kakati's passionate speech. I want to
remind him and [ want to tell
Kalyanasundaram that in 1948 Robin
Kakati and I both represented the plantation
labour. He represented the Assam plantation
and 1 represented the Nilgiri plantation
workers and we fought against the planters
and got a very big, successful, deal for
the workers. And that is the camaraderie
existing" between us at that time. Today he is
a very bitter man. He complains of the rest of
India treating Assam as a colony and so on. I
want to assure him that so far as the rest of
India is concerned, our feeling towards
Assam is one of brotherhood and we will
not let anything to injure that kind of
relationship. It isa great heritage that we got
and all of us have struggled for our freedom
and have got together this great country
of ours. Temporary aberrations may set
in and may cause some kind of
misunderstanding, some bitterness, but I hope
it will not be allowedto go deep, and]I
am sure that when once this matter is settled,
and I hope it will be done by the end of this
month or later, we will forget all the
bitterness and we will continue to have the
same brotherly feeling which we had.

Then the question was asked whether we will

have a new electoral list. The question of

electoral b'st is again linked up with the
question of foreigners. Now, some list should
be taken up because it will be difficult just to
work in a vacuum. Some list may be taken up
and in that you can add, make additions and
deletions on the basis of the parameters which
we have fixed. Well, this is a matter which we
will put to the tripartite committee  for
negotiation and I will like that to consider this
matter.

(RATYASABHA)

very thankful to
bers for the very valuable coopera
tion they have rendered, particularly
in trying to find a solution to this
problem.” Only some people do have
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All T want to say is that I am
honourable Mem

sneaking  hesitation towards the

essential services. But I wish to assure
them that it will not be misused ;
it will be used only for the purpose
of maintaining essential
that area ..................

supplies in

SHRI M. KALYANASUNDARAM

What a bout the complaints made against the
ORP and police atrocities?

SHRI R. VENKATARAMAN:

Well, it is not possible to reply in a debate
on Assam. They are only allegations. On
that I must get the other side of the question.
After all, ultimately the principle of jurispru-
dence is audi alteram parton. T must hear
the other side before I say anything.
Therefore, 1 thank you with these words,
(ends)

SHRI SAWAI SINGH SISO-DIA: Sir,
the honourable = Home Minister has very
ably, properly and satisfactorily replied to all
the political aspects as well as the economic
aspects of the debate and the points raised
here. In order to make the position more
clear I will only like to put before the House
some facts and figures which are quite
relevant and I will briefly deal with this
matter. The total outlay for five years from
1974-79 was Rs. 460 crores for which
the Central assistance was Rs. 302
crores representing about 66 per cent. The
size of the Sixth Plan has been fixed at Rs.
1,116 crores. The Central assistance has
been fixed at Rs. 826 crores which
constitutes about 75 per cent of entire Plan
outlav. The per capita outlay for Sixth
Plan comes to Rs. 764 on the basis of
1971 census. In the Fifth Plan the per
capita Central assistance for all States was Rs.
102 while for Assam it was Rs. 166. In the
Sixth  Plan
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the per capita Central assistance to all the.
States is Rs. 258 while for Assam it is Rs.
565..

As far as utilisation is concerned, the
hon. Home Minister has stated just now that
the Plan fund has been utilised to the extent
of more than 97 per cent in 1980-81 and
1981-82;

As far as important services in Assam are
concerned, for power the ¢ Plan outlay for
1980-81 was Rs. 74.80 crores. For 1982-83
the outlay has gone up to Rs. 90.70 crores.
For agriculture and allied services, (he outhy
for 1980-81 was Rs. 37.97 crores and in
1982-83 it has gone up to Rs- 52.87 crores.
For major and medium irrigation the. outlay
for 1980-81 was Rs. 0.75 crores.. In 1982-83
it has gone up to about Rs. 11 crores. Much
has been said about roads and bridges for
which the outlay for 1980-81 was Rs. 14
crores, but in 1982-83 it has gone up to Rs.
16.50 crores. For industry and minerals the
outlay for 1980-81 was Rs. 6.19 crores
whereas in 1982-83 it is Rs. 10.75 “es-
Other aspects have already been covered-
Still, I want to mention two important points
which were raised by hon. Members.

One is regarding roads in Assam. For this
item also the plan outlay has been
continuously increasing. In 1980-81 it was
Rs. 14.79; in rq8i-

82 it was Rs. 16 crores and in 1982-

83 it was Rs. 17 crores. Some roads of
inter-State importance are being-built with
North-Eastern Council assistance. Tn 1982-
83 this Council will provide assistance to
the tune of Rs. 2 .23 crores.

About royalty, the Home Minister has
given some information. The position
actually at present is like this. I think Mr.
Dinesh Goswami raised this point about
royalty. The last review of this was made in
1981 and the rate was revised from Rs. 42
per metric tonne to Rs. 61 per metric
tonne. Under the existing

(9 AUG. 1982)
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Oilfields (Regulation and Development)
Act, the next revision is due only in 1985.

These are some of the facts and figures
and these will clarify the points and remove
all doubts raised by some hon. Members. |
want to conclude in just one sentence. The
Central Government has taken special care
for the economic development of Assam
and North-Eastern region and there is no
question of any negligence or carelessness
on the part of the Central Government.

SHRI SHIVA CHANDRA JHA : What
about Ashok Paper Mill ?

ITMEE (W W S
frm ) : waf ot s m &
wenz F w7 - fAw s 4

g ag  fr—
“gg war vl ¥ fawifor

wrt & P wma o ¥
A i, dfm T a1
356 & wdvw el I
19 WTH, 1982 T ATE; 1
% IgAvarT w1 Atrgger
fwar =g

The motion was negatived.

I (o wwet Wiga
trme ) : wa & st wrco FFTIMT
¥ gwer wraa & fay v w F

W aegafy 3 19 W,
1982 1 #frara & w7ega
356 ¥ warT Wl o of
TN F 19 s,
1982 § & Wi M A%
wafy aw syo o @ o
qTERT W § "
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FJHARTS (0 (S WIS FIEA
fom ): w7 & A AT W
aopz ¥ freifafas wermT #1990 &
fam zaar ATEATE

Ugrawqs  dar wiafraw, 1981
(1981 #T 40) & 7T &7 HUIFHT
srawas aa1 (wem) wfafaw 1980
(1980%7 41) Fi °T<T 2% ITTA
(2) & ATHew § 4g #q1 AAA
wqrRTs At () faawr ww
37 wfagEal {0 T0 UFHOo o
906/82/3 famiv 5 %%, 1982 %
widr fod wrr 1 AT FA
foacit  sravas &ar (wepr) wid-
frar, 1980 & ggraar & fao faer-
farfas AT #| wwg T T qler?
HIFISF i1 qrae faqraar § —

(1) = waFme & enfya
o1 waar Frgaor Frer fEEr AT
3 ST wfirearr i gt a9t
U WHEHWT TEFAT T AT,
weaTs |t fgaom weEedi wedt
qITT |

(2) <3 #eare & #=rfve
arr  wasr fagaw grr fEe
Iy 4T gfmar ¥ ogfT srEEn
HAT WA & WETLO, HOATS
wre faaroor et &t HETT 0

(3) <% &we & efyer
it waar  frgger g fEeEr
IO AT Wl 13y qerR

& awad, wedla wre fawer
weed W G |

(4) <=2 w@wR & =Alfwe
i o1 fagaer aver fasd woFn
yr gfe=rm v gfy wraf ¥ 70
A & waErem, weATE oI fane
ST T P O T

(RAJYASABHA)

{No.2) Bill, 1982 414

The motion was adopled.

FAGRBA (W TS FEA
from ) o & meew fafaarr (=07 2)
fagas 1982 FHT AT 7 qfe

[ wuT, IHEL W & faAw w@Hr

E.
g ag & fw

“1982-83 ¥ fadfrr T FI
Tt ¥ faw wm e wr afeer
fafar % & wfrer  wfoat & T2
aar  fafraer &1 wifawre & a1
fagqus v, fuw =7 § 38 FTowdT
gra wfe fawr war 2, faA
fur s 1"

The motion was adopted.

Fyuwm (W0 Rl S
fam® ) :  WF FH AT AT ORH
fasr w1 fgame & fao AT 0

Clauses 2 and 3 and the Schedule
were added to the Bill.

Clause 1, the Enacting Formula and
Title were added to the Bill.

SHRI SAWAI SINGH SISO-DIA :
Sir, I beg to move.

"That the Bill be returned."

The question was put and the motion
was adopted.

MESSAGE FROM THE LOK
SABHA

The Industrial Disputes
(Amendment) Bill, 1982

SECRETARY-GENERAL : Sir, I
have to report to the House the
following message received from the



